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Y,

Date: |7 /09 ]§ 5 (LaV’nEet/KJr;ar)
Place: P a:t1 ala Member Secretary
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No. 383 of 2023

President Garden City Residential Welfare Society
...Applicant

Versus

State of Punjab & Others

...Respondents

Affidavit of Er. Lavneet Kumar, Member Secretary, Punjab Pollution

Control Board, Nabha Road, Patiala in compliance to order dated 19.05.2025.

I, the above-named deponent, do hereby solemnly affirm and state as

under:

Respectfully Showeth:

1.

That the above-mentioned case is pending for adjudication before this Hon'ble
Tribunal. In compliance of various directions issued by this Hon'ble Tribunal in
the above-mentioned case, the respondent Punjab Pollution Control Board is
filing replies / status reports from time to time.

That the Environmental Engineer, Punjab Pollution Control Board, Regional
Office-2, Ludhiana has earlier filed the status report in the above-mentioned
case on 25.03.2025 in compliance to order dated 11.02.2025 disclosing the
action that has been taken against the Project Proponent in respe& for
recovery of Environmental Compensation levied by the Board. Considering the
report dated 23.03.2025 of the Board, this Hon'ble Tribunal has observed that
thé¢' details concerning the generation of sewage, treatment Capacity, gap,




performance parameter of the STP etc; have not been placed on record.
Submission of the applicant was that there is no STP with adequate capacity
and that in the approved 9.5 acres area about 100- 150 persons are residing.
This Hon'ble Tribunal was pleased to pass an order dated 19.05.2025 thereby
directing the Member Secretary, Punjab Pollution Control Board to file an
affidavit disclosing the above status. In this regard, the relevant extract of
paragraph 9 of the order dated 19.05.2025 is reproduced below for kind
perusal and reference.

"9. To ascertain the correct position, we direct the Member
Secretary, PPCB to file affidavit disclosing daily generation of
sewage from families residing in approved area of 9.5 acres,

treatment capacity of the existing STP and its capacity
utilization. Member Secretary, PPCB will clearly disclose the gap
in daily generation and treatment of STP if gap exists, manner
of discharge of surplus sewage which is generated. In that
affidavit, PPCB will also disclose sample analysis report of the

STP treated discharge. Since a stand has been taken that a

sum of Rs. 3, 55, 23, 438 /- has been levied as environmental
compensation, therefore, Member Secretary, PPCB will also

disclose the steps which have been taken till now to recover

this environmental compensation. Let this affidavit be filed

within a period of four weeks. "

That in order to make compliance of the directions of this Hon'ble Tribunal, the
site in question was visited and inspected on 10.06.2025 by a team comprising
Er. Dharatveer Singh, Assistant Environmental Engineer; Er. Ishmanjot Singh,
Assistant Environmental Engineer; and Er. Ajaideep Singh Kullar, Junior
Environmental Engineer to verify the functioning of the Sewage Treatment
Plant (STP) installed at the project site of M/s Dynamic Infradeveloper Pvt. Ltd.,
Village Dharour, Dehlon Road, Sahnewal, Ludhiana (Project — Garden City). The
observations of the visiting team are mentioned herein below:

i.  The colony has one common entrance gate for authorized (9.56 Acre)
E colony and unauthorized (32.4 Acre approx.) with common boundary

—_
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wall for entire project (-;'?Pden City (41 acres appox). The roads and
/ sewerage system are connected with each other.

[ i. There are 3 SCO's and 27 houses built and 3 houses under
construction in the front 9.56 Acres colony and there are 138 houses
and 9 houses are under construction in the rear extended/unauthorized
colony of size 32.4 acres approx.

iii. ~The STP was not in operation during the visit and no effluents were
coming out of the outlet of STP. Upon inspection of STP one water
meter was installed at the outlet of the STP and its reading was noted
to be 7831.90 KL but no water meter was installed at the inlet of the
STP.

iv. Upon request, STP operator has operated the same and the officers
has collected the sample from the inlet as well as outlet of Sewage
Treatment Plant on 10.06.2025 and the samples were sent to the
laboratory of the Punjab Pollution Control Board at Ludhiana for
analysis. The relevant facts with regard to the collection and analysis of
samples are given below.

a) A copy of the data sheet prepared by the officer of the
Board at the time of visit and collection of samples is
enclosed as Annexure R-1/A.

b) The samples were analyzed for the 05 parameters of pH,
TSS, COD, BOD, F.Coli and as per the contents of the
analysis report, the parameters of TSS & F.Coli were found
to be beyond the prescribed limits. A copy of analysis report
dated 20.06.2025 is enclosed as Annexure R-1/B.

v.  The STP is not of adequate capacity to treat effectively the wastewater
generated by the current occupancy of the colony nor for the projected

occupancy of the colony and seems to be non-operational from a long
time. The capacity of STP needs to be increased.

——




vi.

Vii.

viii.

Xi.

Xil.

xiii.

The project proponent could%ot provide the logbook of inlet and outlet
effluent, logbook of energy meter reading of STP, sludge disposal
record maintained and design capacity of the STP components.

The project proponent has not hired any technical staff/engineer to
operate the STP in a technically sound manner. The project proponent
has not provided any sludge handling facility/sludge drying beds.

Housekeeping around the STP was poor and foul smell was observed
near the STP and plantation area.

The plantation area was not stagnated. Pipe is used to carry the
discharge from the outlet of STP to the plantation area of size approx.
550 sq yards, this plantation area is also inadequate for the disposal of

the effluent of the STP. There are around 120 eucalyptus trees of
average height around 18 feet.

No person from the technical staff was present who could effectively
operate the STP and provide us details of the technology and design
capacity of the STP components.

The project proponent has not developed the colony .as per the
approved layout plan/drawing from the Town Planning Department and
is also not following the conditions of license to develop colony issued
by the Senior Town Planner, Ludhiana.

The entire project is covering an area of 41 acres approximately out of
which 9.56 Acres is approved colony which has an STP which is also
not of adequate capacity and does not efficiently treat the waste water
generated from the colony.

The untreated wastewater generated from the extended
part/unauthorized colony is lying stagnated in the sewer lines and

manholes through which it partly goes into illegal soakage npits
constructed at 5 different locations and is partly lifted using tankers.
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XV.

Upon enquiry from thé5residents, the untreated sewage from the
manholes is lifted using tankers and is disposed off at undisclosed
locations (frequency of lifting of sewage is twice a week in rainy season
and during the rest of the year the frequency of lifting is twice a
month).

The manholes and sewer line needs cleaning and regular maintenance.

Facts regarding adequacy of STP

4. Brief facts, calculations of waste water generation and comments regarding
adequacy of existing STP are as under:

Brief Facts: The colony has one common entrance gate for authorized
(9.56 Acre) and unauthorized (32.4 Acre approx.) with common
boundary wall for the entire project Garden City (41 acres approx.).
The roads and sewerage system are connected with each other. There
are 3 SCO's and 27 houses built and 3 houses under construction in
the front 9.56 Acre authorized colony and there are 138 occupied
houses, 21 occupied SCO'’s and 9 houses are under construction in the
rear extended/unauthorized colony of size 32.4 acre approx.

Calculation of wastewater discharge: In an authorized area of
9.56 acres, at present 27 plots out of total 70 plots are occupied. As

per the calculations, STP of capacity approximately 45 KLD is required
to treat domestic sewage generated only from authorized portion of
the residential colony considering present occupancy of 27 plots (15
persons per plot) in an area of 9.56 acres. The calculations are
tabulated below:

No. of occupied plots | 27 Plots @ 15 residents | 405 persons

each per plot
Commercial Plots 3 shops @ 2 persons 6 persons
Flow for 405 residents | 405 @ 135 | 54.675 M3/day

Considering 135 Itr/ | lit./person/day

person/day & 66 persons @ 45 Itr/day | 0.27 M3 /day
persons @ 45 Itr/day | (shops)
shops)

Total domestic water 54.945 M3/da

—_—
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6
required | |
Waste water generation @ 80 % of the total domestic water i.e.
43.956 KLD (Appox. 45 KLD)

The calculations of waste water discharge considering total population
of residential colony (i.e 9.56 acres authorized and 32.4 acres
unauthorized portion) are tabulated below:

No. of houses 165 houses @ 15 2475
residents each per
house

Commercial Plots 24 shops @ 2 persons 48

Flow for 2475 residents | 2475 @ 135 | 334.125 M3/day
Considering 135  Itr/ lit./person/day
person/day & 48 | 48 persons @ 45 Itr/day | 2.16 M3 /day
persons @ 45 Itr/day | (shops)
(shops)
Total domestic water 336.285 M3/day
required
Waste water generation @ 80 % of the total domestic water i.e.
269.028 KLD (Appox. 270 KLD)

iii. de f existing STP in tre fw er:
Present capacity of STP i.e 20 KLD is in-adequate not only for the
entire residential colony but also for authorized portion of 9.56 acres.
Furthermore, land developed as per Karnal Technology having an
extent of 550 sq yards is not adequate for the discharge of treated
effluent of present occupancy. There is a gap of approximately 250
KLD in the STP capacity required to be provided for the present
discharge considering entire population of complete project.

iv.  Manner of discharge of surplus sewage:

The untreated wastewater generated from the colony was partially
discharged into illegal soakage pits constructed at 05 different location
and partly lifted through tankers.

Steps taken to recover Environmental Compensation:

5. That the Board has imposed Environmental Compensation amounting to Rs.
3,55,23,438/- upon M/s Dynamic Infra-developer Pwvt. Ltd (Project Garden
City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) for violation of the



provisions of the Water (Preventt% and Control of Pollution) Act, 1974 vide
letter no. 205 dated 08.01.2024, a copy of which is enclosed as
Annexure R-1/C. The Board has taken following steps to recover the
amount of Environmental Compensation amounting to Rs. 3,55,23,438/-
imposed upon the Project Proponent (respondent No.4):
I.  The Board has requested Deputy Commissioner, Ludhiana
vide office letter no. 2653 dated 28.10.2024, 2698 dated
05.11.2024, 2775 dated 22.11.2024, 2923 dated
12.12.2024, 2985 dated 23.12.2024 and 81 dated

13.01.2025 (Annexure R-1/D) to issue the following
directions:

a) To the Registrar cum Tehsildar, Revenue
Department, Ludhiana not to register any
sale deed (title deed)/mutation etc. of any
plot/house/SCO/other establishment in the

colony till the written permission of the
Board.

b) To the Revenue Department for recovering
the amount of Rs. 3,55,23,438/- imposed as
Environmental Compensation by the Board to
be recovered under arrears of land revenue
by laws.

ii. The Deputy Commissioner, Ludhiana vide office letter no.
26518/MA dated 18.12.2024 (Annexure R-1/E) has
directed the Naib Tehsildar, Sahnewal to take necessary
action for recovery of payment as per rules/regulations.
Naib Tehsildar, Sahnewal has processed the case to take
the permission for auction of property of the Project
Proponent to recover the EC amount of Rs. 3,55,23,438/-.
The office of Deputy Commissioner, Ludhiana vide letter
no. 59/DRA/LRC dated 07.01.2025 (Annexure R-1/F)
has informed the Naib Tehsildar, Sahnewal to affect the
recovery of Environmental Compensation amounting to




i,

iv.

Rs. 3,55,23,438/- ?y auctioning the property of the
Project Proponent.

The Board has requested M/s Dynamic Infra Developer
Pvt. Ltd. (Project Garden City, Village Dharour, Dehlon
Road, Sahnewal, Ludhiana) vide office letter no. 2996
dated 24.12.2024 and 86 dated 13.01.2025 (Annexure
R-1/G and Annexure R-1/H) to deposit the
Environmental Compensation of Rs. 3,55,23,438/-
immediately, but no amount has been deposited by the
Project Proponent in the office of the Board so far.

In compliance to directions of Deputy Commissioner,
Ludhiana as contained in letter no. 59/DRA/LRC dated
07.01.2025, Naib Tehsildar, Sahnewal vide letter no. 600
dated 23.01.2025 (Annexure R-1/I) informed the office
of Deputy Commissioner, Ludhiana with endorsement to
Punjab Pollution Control Board that vide letter no. 513/R
dated 16.01.2025 Kanungo, Sahnewal has been requested
to enter report on the land records of the Project
Proponent and accordingly, report was entered in the
Khata no. of Project Proponent i.e. 96/101, 301/331,
234/250, 235/251, 377/412, 447/487, 450/490, 451/491,
454/495, 458/499, 479/510, 493/540, 531/580, 534/583,
556/613, 466/507 land measuring 59-7 out of total land
185-10, in the year of 2024-25 vide report no.196 dated
14.01.2025 and was marked for auctioning conducted on
15.01.2025. As per the report no. 197 dated 15.01.2025,
the officers of the Revenue Department along with
officers of Punjab Pollution Control Board gathered for
auctioning and total land of 59-7 in response to EC
amount of Rs. 3,55,23,438/- was attached vide report no.
204 dated 21.01.2025.
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Vi.

In addition to the above, the Board has imposed EC of Rs.
11,80,000/- for the period of 01.12.2023 to 23.07.2024
vide office order no. 466 dated 27.11.2024 upon the
Project Proponent and the same was conveyed to the
Project Proponent vide letter no. 6776 dated 29.11.2024
(Annexure R-1/J) with the request to deposit the
Environmental Compensation of Rs. 11,80,000/-.
Reminder was issued vide office letter no. 2983 dated
23.12.2024 and 84 dated 13.01.2025 (Annexure R-1/K
and Annexure R-1/L) to deposit the above said EC
amount with the office of the Board, but no amount has
been deposited by the Project Proponent in the office of
the Board so far.

In compliance to orders dated 11.02.2025 of this Hon'ble
Tribunal, the concerned  Environmental Engineer,
Ludhiana has written a letter bearing no. 666 dated
25.02.2025 to Naib Tehsildar, Sahnewal to clarify the
following points at the earliest:
1. Legal basis and authority under which
the recovery notice was affixed in the
colony directing recovery from
residents.
2. Details of any action initiated against
M/s Dynamic Infra-developer Pvt. Ltd.
for EC recovery including any
attachment / seizure proceedings
against their assets.

A copy of letter no. 666 dated 25.02.2025 is
enclosed as Annexure R-1/M. A reminder letter was
written to Naib Tehsildar, Sahnewal vide letter no. 752
dated 04.03.2025 for necessary action. A copy of letter
no. 752 dated 04.03.2025 is enclosed as Annexure R-
1/N.




vii.

viii.

10

In reply to the above letter of the Environmental
Engineer, Ludhiana, the Naib Tehsildar, Sahnewal vide
letter no. 711/R dated 04.03.2025 has informed the
office of Punjab Pollution Control Board, Ludhiana that
in advertent mistake has occurred due to oversight and
despite due diligence and notice was issued to the
President, Garden City Residential Welfare Society in-
spite of Dynamic Casting Pvt Ltd. / Dynamic Infra-
developer Pvt. Ltd. which owned the Garden City. The
Naib Tehsildar, Sahnewal has further clarified the
property which has been attached in the daily diary
register of Patwari vide report no.204 dated 25.01.2025
is of Dynamic Casting Pvt Ltd. / Dynamic Infra-developer
pvt. Ltd., which is correct as per record. The Nalil
Tehsildar, Sahnewal has further mentioned in the letter
that a speaking order dated 18.02.2025 in this regard
has been passed and the concerned officer has been
warned to remain careful in future and necessary
correction in exercise of powers u/s 15 A of the Land
Revenue Act, 1987 has been made for effecting the
recovery as Arrears of Land Revenue from Dynamic
Casting Pvt Ltd. and the earlier notice has been
withdrawn. English translation of the copy of letter no.
711/R dated 04.03.2025 with speaking order dated
18.02.2025 passed by Naib Tehsildar, Sahnewal is
enclosed as Annexure R-1/0.

The concerned Environmental Engineer, Regional Office-
2, Ludhiana has filed reply in compliance to order dated
11.02.2025 before this Hon'ble Tribunal.

The concerned Regional Office of Punjab Pollution
Control Board at Ludhiana has written letters No. 1351
dated 22.05.2025, 1521 dated 02.06.2025, 1609 dated
09.06.2025, 1632 dated 16.06.2025, and 1778 dated
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Xiii.
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24.06.2025 to Naib Tehsildar, Sahnewal for recovery of
the amount of Environmental Compensation.

That despite repeated notices, reminders, and
communications (vide PPCB letters No. 1351 dated
22.05.2025, 1521 dated 02.06.2025, 1609 dated
09.06.2025, 1632 dated 16.06.2025, and 1778 dated
24.06.2025), no  effective cooperation has been
extended by the office of Naib Tehsildar, Sahnewal for
expeditious execution of attachment and auction
proceedings as required under the Punjab Land Revenue
Act, 1887.

Naib Tehsildar, Sahnewal vide letter No. 301 dated
20.06.2025 has again asked the Punjab Pollution Control
Board to assist in identification of the land owned by
M/s Dynamic Infradeveloper Pvt. Ltd. English translation
of letter no. 301 dated 20.06.2025 is enclosed as
Annexure R-1/P.

Though recovery proceedings as arrears of land
revenue have been initiated through  Deputy
Commissioner, Ludhiana and Naib Tehsildar, Sahnewal,
but till date, no conclusive auction has been conducted,
nor any recovery of EC has been made.

The Board has further imposed Environmental

L ST AN N

Compensation amounting to Rs. 17,55,000/- for the |

period of violation from 24.07.2024 to 09.07.2025 vide
office order no. 405 dated 11.09.2025 upon the Project
Proponent and the same was conveyed to the Project
Proponent vide letter no. 4501 dated 15.09.2025 with the
request to deposit the Environmental Compensation of Rs.
17,55,000/- with the office of the Board. A copy of letter
no. 4501 dated 15.09.2025 alongwith a copy of office

R



order no.405 dateg' 3.09.2025'15 enclosed as Annexure
R-1/Q.

6)  That the Punjab Pollution Control Board Is making sincere efforts to recover

the amount of Environmental Compensation from the Project Proponent and
the same will be recovered in due course of time.

7)  That the status report is submitted in compliance to order dated 19.05.2025
for kind consideration of the Hon'ble Tribunal.

Deporféﬁ’t”

Date: |1]0q|9S (Lavneet Kumar)

Place: v Member Secretary
Pa_;t‘lalﬂ. Punjab Pollution Control Board

Nabha Road, Patiala.

VERIFICATION:

I, the above-named deponent, do hereby verify that the contents of
this affidavit are true and correct to the best of my knowledge and belief, based on
official records. No part of it is false, and nothing material has been concealed

therein. ;
nent
Date: 1'1]0‘] ]&S‘ thavtr;eetS Kumta;r)
. : ember Secretary
Place: Pptiala Punjab Pollution Control Board

Nabha Road, Patiala.
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1. Name & Address of the Project
2.  Raw material used

3. Date &time of collecting Sample
4 i Product

ii. Processes involved

Givethenameofthep 2
i rocesses
operation at the time oisampling‘
ey

The number of wastewater
streams from different processes
along with discharge of each,

Quantity of Domestic effluent d :
hour (in liters)/m?/day. S

. Is the discharge of Domestic effiuent

continuous  on  intermittent and it

intennittent,date&tkneofitsdsdnarg&s
iii. Is the quantity and quality of domestic
effluent from different streams uniform
through out or not.

Present method of disposal of domestic
effluent.

7. I.  Working hours
il. Closed day

Number of outlets through which domestic
effluent s discharged/carried outside the STP.

Name of the occupants/representative of the STP
with designation present at the time of sampiing.

10. Process not working at the time of sampling &
why?
11, Parameters to be analyzed.

12.  Sample preserved for (tick)

i. Organic parameter (freezer below 4° C)

il Metals (pH less than 2 with HNO,)
\ “iii, Cyanide (pH above 10 with NaOH)
N

% ‘ v, Oil & grease (separate 1 Lt. sample glass
2 * bottles & freeze)
v. Others

Treated Sewage

Treatment of Sewage
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Ve of the STP/placed in dry empty container after explaining the provisions of
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Pollution Control Board &f o meid 4
S 2 ZOF";:aL:effgfagow, E-648-8, 2" Floor,
Ph, 0161-2676350 + Focal Polnt, Ludhiana. E<mail: I :’
1. Laboratory Sample no.: E 40/Zonal Lab/2025 yes ‘S‘a{aﬂ‘r e
2. Name of Industry : M/s Garden City, T UaIg-2, pltmpey
Sahnewal, Ludhiana - L I 1y
3. Name of Sample Collecting Officer ; FEr. Ishmanjot Singh, AEE fft mra!?':’-}
4.  Type of Sample : Grab ; ﬁiﬂ‘gg\m.d& .
5. Date of Sample Collection : 10.06.2025 .
6. Date of Receiving: 10.06.2025 :
7. Method Followed IS 3025/ methods of APHA e
Results: ‘
sr. No. Parameters Inlet Outlet (Pipe for | 2%
(Collection plantation
Tank) watering
Jd L pH 7.4 7.7 |
e e Total Suspended Solids (mg/l) 212 118 1
< 3 Chemical Oxygen demand (mg/!) 440 100
4. Bio-chemical Oxygen Demand (mg/!) 140 24
5. F.Coli 27,00,000 54,000
Remarks :-
1. No specific standards are prescribed as per EPA, However if any stringent/other
standards have been imposed by the board, the same shall prevail.
\
Junicr Scientific Officer,
Zonal Lab, Ludhiana
-
Ends. No._| 23\ -\ Dated s {s e

A copy of the above is forwarded to the following for information and necessary action

please along with data sheet:-

pmammed 1. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana.

2. The Senior Environmental Engineer,

_3-Fhe Environmental Engineer, Punjab Po

punjab Pollution Control Board, Zonal Office-1, Ludhiana.
llution Control Board, Regional Office-2, Ludhiana.

Scien'tvi‘?ﬁfﬁcer,

Zonal Lab, Lu w
b

T
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2 Punjab Pollution Control Board (D
Zonal Office-I

E-mail- E-648 B3, Focal Point, Phase-5, Ludhiana
TR reotél

4671709 :
No. 2\, Regd. Date &./1/#+H

To

(

| E’l/ S Dynamic Infradeveloper Private Limited
; 3‘""1'-‘“ City Colony, Sshnewal Ludhiana
0/27, st Floor, East Patel Nagar, New Delhi-08
of the Provisions of

Subi- Imposition of Environmental Compensation for violations

Water (Prevention and Control of Pollution) Act,1974.
Ref:-  This office letter no. 6325-27 dated 1,11.2023

It is intimated that the above said colony was issued notice ¢
33-A of the water (Prevention & Control of Pollution) Act, 1974 as well as notice for
imposition of Environmental Corapensation (EC) with an opportunity of personal hearing
before Worthy Chairman of the Board on 09.10.2023 and proceeding of the same were
conveyed vide above referred lettes. The following decision w.r.L Environmental

o issue directions u/s

Compensation amongst other decisions was (aken in the said hearing:-
Environmental Compensation for the damage causad to the
environment shall be imposad to the Profect Proponent. The
Environmental Engincer, Regional Office shall calculate the
Environmental Compensation to be mposad, for approval.

In the light of above said decision, the matter was considered by the Competent

Authority of the Board and it has been decided to imposc Rs.3,565,23,438/- (Rs. Three

Crore Fifty Five Lakhs Twenty Three Thousand Four

Hundred and Thirty Elght) es Environmeniel Compensation as per the formula
prescribed Central Pollution Contro; Board for the damige caused to Lhe Environment by

the Project Proponent
As such, it is requested to deposil ne above amount as Environmental

Compensation immediately to the Environmental Engineer, Punjab Pallution Cantrol Board

-

Regional Office-2, Ludhiana
This lssues with the approval of thy Compztent Authority of the Board,

© Addl, &:nlu@ilroumsnul Englnoer

Endst No Dated

A copy of the above is l‘orwur&rd to ihe Environme X
Pollution Control Board, Regional Ofice- nns for e N Shgincer.t  *, Pyrgaty
i gional Office-2, Ludhiana for information and neceasary ucl'i'un

Addl, Senlor Bu‘lronmentnl Englincer
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PPCB/RO-2/No. %.‘53 Dated: woretireleert
Reminder-1
To =

The Deputy Commissionus,
Ludhiapa. *.#v 7%

trol of Pollution)

g i 2 ; ntion & Con
Subject:'  Direction u/s 33-A of the Water preve Village DEaraur,

Act, 1974 as amended in 1988 - M/s Garden City,
outside Octrol, Dehlor Rozd; Sahnewal, Ludhiana,

Reference: Board's Letter no. 4230 dated 23.07.2024 and this office letter no-
1994 dated 16.08.2024.

. In regard 1o the abuve, it 1s submitted that OA no. 383 of 2023 titlcd_as
*President Garden City Residential Wellarc Sociely Versus State of Punjab” is pending
in the Hon'ble NGT. As per orders of | :on'ble NGT Board has issued directions u/s 33-
A of the Water (prevention & Cortrol of Polli:tian) Act, 1974 vide Jetter no. 5678-82 dated
14.07.2C16 w the project propuient of ;s Jyaamic Infradeveloper Pvi. Ltd (Project
Garden City, Village Dharour, Dehiar foad, Sahnewal, Ludhiana) with following
directions to the revenue authoritice of 1" 1 Ludhiana, which is reproduced as under: i

*That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed not to register any sale deed [Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the c2lony till the written permission
of the Board.”

The Revenue authosities were agun requested to send the compliance of
the above said directions vide Board's Jettcr no, 3462-83 dated 11.09.2017.

Thereafter, the Competerit Authority of the Board issue directions to
revenue authorities u/s 33-A of the Water prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with
the following directions to allow registrations of saic deed (Title deed)/ mutation etc to
the 9.56 acre approved colony as under:

|
|

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations uf sale deed (Title deed)/ mutation
etc of any plot/house SCO/other, zstablishment in the approved colony
measuring 9.56 acre arca only dewleped by M/z Carden City, Village
Dharaur, Outside Octrol, Dehlon Rouad, Sahnewsal, Ludhiana, The
directions earlier issued vide lelte: under reference will remain applicable
Jor the adjoining unauthorized colony measuring 40 acres.”

The colony was visiled by tac cliicer of the Board on 07,072 i
was obscrved that the construction of 40 ueres una Mt

violation of the directions issucd by :he oy
14.07.2016 and 4587-91 dated 01,16
revenuc authorities.

pproved land is going on which is in
7d vide Bourd's Letter noS678.82 dated
2C1a ivespite of directions issued by Board 1o

The project proporcnn oj ¢,
33-A of the Water (prevention & Congi
imposition of environmental oempe
before the Chairman of the Boar

dary was issued notice 10 issue d
w el Pullution) Act, 1974 as wel)
salon v,

d un 09.)

irectionsu/s
us notice for &
{li an opportunity of the personal hearing
02023 in which it was decided

Env‘iror:"ﬂ'wﬁof" ntrol Board
Punjab Pollution GORlln,
Regional Officeh =557

] ety * R
14 St
X i ‘! - ———




4

Py
. ' . : d by the Board A\
. of carlicr dirccions 1ssuc on 6
authoritics shall confirm the complm:ilt;c of « 8 ‘I
01.10.2018. 8 2

Further, the project proponent w18 £ ’Sﬁf;:: S};z::?lfc t:l:f:::iu:::
Chairman of the Board on 23.07.2024, wherein 1L was rlcc1t s e TS TR
issued by the Board against the project proponent have no 1') tions to the Registrar-
Commiséioncr. Ludhiana be requested 1o igsue necessary tfrcc i, it Tt
Cum-Tehsildar, Revenuc Department, Ludhiana not (o register a"{h oy i8] tho
deed)/mutation ctc. of any plot/house/SCO/other cstablishment in ch poa
written permission of the Board and submit compliance thereof the

S, P : i cording to
authoritics to submit the compliance of the dircctions, failing which action ac g
law will be taken, '

1t is pertinent to mention here that Hon'ble NGT orders dated 22. 10.2024
has passcd an order vide which it has been stated that PPCB, by order da.tcd
08.01.2024, has imposed the EC of Rs, 3,55,23,438/- upon respondent no.4. Punjab
Pollution Control Board will take immedialc prompt action for recovery of the EC if there

is no legal hindrance in this regard and filc an affidavit disclosing the steps which have
been taken to recover the EC.

It is therefore once again requested to your good office for issuance of
necessary directions to the Registrar-Cum-Tchsildar, Revenue Department, Ludhiana

not to register any sale deed (tittle deed)/mutation cte. of any plot/house/SCO/other
establishment in the colony till the writtcn permission of the Board, please.

DA/- As Above

o Environment }ggmj 'eer,

e Reﬁonal Office-2, Ludhiana

Endst. no. ‘?\‘é i Dated! gﬁ'[o’go-{b{

A copy of the above is forwarded to the Senior Environmental Engineer,
Punjab Pollution Control board, Zonal office-1, Ludhiana for information, please,

hﬁrom Qﬂ&eer.

L_Rﬁi\onal Office-2, Ludhiana

Environmen Engint
Punjab Pollution Control Bo.
Regldfial Office-Il, Ludhlana
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o Reminder-2
o
The Deputy Commissloner,
Ludhiana. o -
tion & Control of Pollution
g 33-A of the Water (preven e
i i:"‘::‘;:q“:: amended in 1988 - M/s Garden City, Village Dha '
outside Octrol, Dchlon Road, Sahnewal, Ludhiana.
Reference:

letter no.
Board’s Letter no. 4230 dated 23,07.2024 nnd2t4hls office
1994 dated 16.08.2024 ¥z 2653 dated 28.10.202%.

3 titled as
In regard 1o the above, il 15 submitted that OA no. Sfﬂijf_j?‘zis cendlog
“President Gardrnl City Residential Welfure Sociely Versus Stfltf: c;d dir::clians ufs 33-
in the lon'bic NGT. As per orders of Honbie NGT Board ha? mls'-:t o 5678.82 i
A of the Water (prevention & Control of Follutien) Act, .19?4 vide .El cru N ok et
14.07.2010 to the project proponent ¢f M/ Dynamic In.rradcxc:.P ; w’ilh Shelr o
Garden City, Village Dharour, Delilon Road, !ia'fm::wnl, .Lut.i m.nammm:d i
dirccitons 1o 1ne revenue authorities of District Ludhiana, which is repr

"That the Reglstrar-cum Tehsildar, Revenue Department Dehlon to be

directed not to register any sale deed (Title deed)/ mutation etc. of any

plot/house SCO/other establishment in the colony till the written permission
of the Board.”

The Revenue authorities were again requested Lo send the compliance of
the pbove said dircctions vide Board's letter no. 34 82-83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to
rovenue authoritics u/s 33 Aol the Water (prevention & Control of Pollution| Act, 1974
I-:v. 1.:.-1:‘1- ced 111 19BE vide Boards Letter no 1587-91 dated 01.10.2018 1o comply with

the lulluwang directions 1o allow registiations of sale deed (Title deed)/ mutation ete to
e 9.0 acre approved colony us under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrutions of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other ¢stablishment in the approved colony
measuring 9,56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octrol, De¢hlon Road, Sahncwal, Ludhiana.

The
directlons earller Issucd vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring 40 acres.”

‘The colony was visited by the ollicer of the Board on 07,07.2023 and it
was obscrved that the construction of 40 uercs unapproved land is going on which is in
violation of the dircetions issued by e O vide Bourd's Lelter noS678-82 dated
1907.2016 and A587-91 dated 01 30,5000 ) epite of directions issued by Board w
revenu authionties i

The projeet proponent of Colony was issutd notice 10 issuc directions u/
33-A of the Water (prevention & Canvol of Pollun

imposition of environmental COmpenanie.; wi

en) Act. 1974 us well as notice
before the Chinema of the Board o 0L I

th an opportunity of the personal he |
12023 in whith it was decided rey

~ Envirenmen

Punjab Pollution Con
Regional Office-II, Lu




\ e % -

T * A
alhoriti ¥ .’ ier dircctions jissued by the Hoara wn ﬁ o,
thoritics shal confirm the mmplinnrcagm J ‘ o

01.10.2018, 2

4 re the o8
" ]u'rsnn:ll hearing hefo :

Further, the project proponen! wis untl carled that Sinee the direciions
Chairman of the Board on 23.07 2021, wherein it Wit ‘.”nr heens comphieed. the Deputy
issucd LY the Board against the progect proponent h"”_,” , directions (o the Registrar
Commissioner, Ludhiana be requested (o assne nes r-sa.rf},t'rislcr any sale deed (uttle
S um-Tehelldar, Revenue Department, Ludhinnh - “!’l' h‘mt-nl in the colony tll the
deed)/mutation ete. of any plot/house /SCO/other esta '-,m . (hereofl the concerned
Written permission of the Board and submil c"mn'.l'.mt which action according tn
authoritics to submil the compliance of the direclions, failing

law will be taken. ‘
at Hon'ble NGT orders dated 22. 10.2024

It is pertinent to mention here th . . -
has passed an O?cdrcr vide which it has been stated that PPCB. by nrf,!;crlutllr':"‘:'::
08 01.2024 hﬂs impOSCd the EC ﬂr Rs. 3.55_73438,- upun TCQpﬂﬂ(II“ITI 1."li') s r'j..::.r.
Pollution Control Board will take immediate prempt action for l'.r-{‘tl\'t-['. ol ihe [:(. :, ‘;’I, ‘ .
is no legal hindrance in this regard and file an afficdavit disclosing the stens wnien it
been taken to recever the EC.

It is therefore once again requested to your good office for 1ssuance of
necessary dircctions to the Registrar-Cum- Tehsildar, Revenue Department. Ludhiana
not to register any salc deed (tittle deed)/mutation cte, of any plol/house/SCO/other
establishmeat in the colony ull the wrillen permission of the Board, please,

DA/- As Above

° Enviro n Fdﬂéﬂt‘ccr,

C Regional Office-2, Ludhiana

Endst. no._z-é_’_i_ Date h_o.u.,

A copy of the above is forwarded to the Senior Environmental Engincer,
Punjab Pollution Control board, Zonal office-1, Ludhiana for information. please.,

I
Environmenta Esr:L‘ 1&";
C Rﬁgional Office-2, Ludhiana

Enviro Nment
/ I

Punjab Pollution Colftpo? ‘B':):. ‘
onal Ofﬂce-ll. Luehian,
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Reminder-3
To
The Deputy Commissioner,
Ladinana, ; § =g
Subject:

Direction u/s 33-A of the Water (prevention & Control of Pollution)
Act, 1974 as amended in 1988 - M7s Garden City, Village Dharaur,
outside Octroi, Dchlon Road; Sahnewal, Ludhiana,

Reference: Board's Letter no. 4230 duted 23.07.2024 and this office letter no.

1994 dated 16.08.2024, 2653 dated 28.10.2024 & 2698 dated
05.11.2024,

- In regard 1o the above, it is submitted that OA no. 383 of 2023 titled as
.1 resident Garden City Residential Welfure Socicty Versus State of Punjab” is pending
In the Hon'ble NGT. As per orders of Hon'ble NGT Board has issued dircctions u/s 33-
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponcent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dhareur, Dchlon Road, Szhnewal, Ludhiana) with following
dircctions 1o the revenue authoritics of District Ludhiana, which is reproduced as under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed not to register any sale deed (Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the colony till the written permission
of the Board.”

The Revenue authoritics were again requested to send the compliance of
the above said directions vide Board’s letier no, 3482-83 dated 11.09.2017.

Thercafter, the Compelent Authority of the Board issue directions to
revenue authoritics u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974

- as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with
= the following dircctions to allow registrations of sale deed (Title deed)/ mutation cie to
“theY.50 acre approved colony us under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony

measuring 9.56 acre arca only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dchlon Road, Sahnewal, Ludhiana. The

directions earller issued vide letter under reference will remain applicable
for the adjoining unauthorized colony measuring 40 acres.”

e |'|jl|j||)' wiis 3 istted |)3 the officer of the Bomrd on 07.07.2023 und it
wits observed tn the construction of 410 ueres unapproved land is going on whicl is in
violution of the directions issucd by the Board vide Board’s Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to
revenue authoritics, g

The project proponent of colony w.as issuctd notice to issue dircctions u/s
JEA al the Water tpresenton & Cantia! o) folition) Act, 1974 as well

unposition of environmentul compensatoy: o w4 fatloe for

!l an wpportunity of the personal hiearing

before the Chuirmnn of the Bourd E
3 5 on Uy, Y] ?“33 ln whi i UL
. vhich it wps di_._u'_g!s-_!!“_ ‘E,‘"’."!_‘;f, NPy J

Environm

Punjab Pollution Control Board

Regiona

| Office-lI, Ludhiana




= o ‘
. » : : . - the Board on 830
authorities shall confirm the mmp,,-n,,za'cmnur dircctions issuecd by the

01.10.2018.

o o aring before the
Further, the projeet proponent Was given IPLrbnnal !‘Tc lrll:l:. e
Chairman of the Board on 23.07.2024, wherein it was decided that Since the !

issued by the Board against the project proponent have nol I"Jccn .cnmphcd. the I?cpl.xt.‘
Commissioncr, Ludhiana be requested lo issuc necessary directions iR !hc chlszr.l;
Cum-Tehsildar. Revenue I)c)ia?ln_lcnl, Ludliara nol to register :'m_\‘ P ””.d-“”“
deed)/mutation ete. of any plot/house/SCO/other establishment in the colony Ul the
written permission of l!;c‘ Board and submnit compliance thereol the c.'uncvr:rmrri
authoritics to submit the compliance of the direclions, failing which action accarding o
law will be taken.

=

It is perlinent to mention here
has passed an order vide which it has been stated that PPCI. by order dated
08.01.2024, has imposcd the EC of Rs. 3,55,23,438/- upon respondent no 4. ifunjahb
Pollution Control Board will take immediate prompt action for recovery of the EC if there
is no legal hindrance in this regard and [ilc an allidavil disclosing thc steps which have

been taken to recover the EC.

I.Iml lonble NGT orders dated 22, 10.20.24

It is therefore once again requested to your good office for issuance of
neccessary directions to the Registrar-Cum-Tchsildar, Revenue Department, iaudhiana
not to register any sale deed (tittle decdj/mutation ete. of any plot/house/SCO /other
establishment in the colony till the writlen permission of the Board, pleasc.

DA/- As Above

0 Environménta Eﬁ:ﬁ’ecr,
« Regional Office-2, Ludhiana

Endst. no._ 2774 b Dated_\ 73 }}'/1?1,

A copy of the above is forwarded 1o the Senior Environmental Engincer.
Punjab Pollution Control board, Zonal office-1, Ludhiana for information, pleasc.

, Environ&?"t?l’éignur.

(__Rngjgnal Office-2, Ludhiana

Environmental Enginee.
Punjab Pollution Control Board
Regional Office-ll, Lu#hiana
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Reminder-4

To

The Deputy Commissioner, + .
Ludhiana. .

Subject: Dircction u/s 33-A of the Water (prevention & Control of Pollution)
Act, 1974 as amended in 1985 - M/s Garden City, Village Dharaur,
outside Octroi, Dehlon Road, Suhrewal, Ludhiana.

Reference: Board's Letter no, 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08,2024, 2653 dated 28,10.2024, 2698 dated
05.11.2024 & 2775 dated 22.11.2024,

In regard to the above, it is submitted that OA no. 383 of 2023 titled as
“President Garden City Residential Welfare Socicty Versus State of Punjab” is pending
in the Hon’ble NGT. As per orders of Hon'ble NGT Board has issued directions u/s 33-
A of the Water (prevention & Control of Polluticn) Act, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following
directions to the revenue authorities of District Ludhiana, which is reproduced as under:

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed not to register any sale deed [Title deed)/ mutation etc. of any
plot/house SCO/other establishment in the colony till the written permission
of the Board."

The Revenue authorities were again requested to send the compliance of
the above said directions vide Board's letter no. 3482-83 dated 11.09.2017.

Thereafter, the Competent Authorily of the Board issue directions to
revenue authorities u/s 33-A of the Water (prevention & Coatrol of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no, 4587-91 dated 01.10.2018 to comply with
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to
the 9.56 acre approved colony as under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
* measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana, The
directions earlier issued vide letter under reference will remain applicable
Jor the adjoining unauthorized colony measuring 40 acres.”

The colony was visited by the officer of the Board on 07.07.2023 and it
was observed that the construction of 40 acres unapproved land is going on which is in
violation of the directions issued by the Board vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10,2018 in-spite of dircctions issued by Board to
revenue authorities,

et The project proponent of colony was issued notice to issue directions u/s
: ~A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice for
mposition of en.virunmcnta.l compensation with an opportunity of the personal hearing
before the Chairman of the Board on 09.10.2023 in which it was decided revenue

" Enginee:
Environ n cgntrcﬂ Board

llutio _
:tgji:::oofﬂce-ll. Lughiana
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' : . . » the Board on P
" — il irections issued b} .._,
authonties shall confirm the comfpliancé of cariier dire 832

01.10.2018. 24

i orc the
Further, the project preponcnt was git'cn .PCT sonal Sh'ci?r:}?cl:ﬁ:cctions
Chairman of the Board on 23.07.2024, wherein it was decided that Sin A
issued by the Board against the project proponcnt have not l?ccn 'com}':o Lh.c chisua;:
Commissioner, Ludhiana be requested to issuc nccessary d.lrccmim'i' e Tl
Cum-Tehsildar. Revenue Department, Ludbiona not to register nn s c] e
deed)/mutation etc. of any plot/house/SCO)ntier establishment 10 the colon; -
written permission of the Board and submit compliance thercof . the cond- t
authorities to submit the compliance of the directions, failing which action according to
law will be taken. . . AR : X3 ‘

¥

It is pertinent to mention here that Hon'ble NGT orders dated 22.10.2024
has passed an order vide which it has been stated that PPCB, by order dafcd
08.01.2024, has imposed the EC of Rs. 3,35,23,438/- upon respondent no.4. Punjab
Pollution Control Board will take immediate prompt action for recovery of the EC if there
is no legal hindrance in this regard and fiie an affidavit disclosing the steps which have
been taken to recover the EC. :

It is therefore once again requested to your good office for issuance of .
necessary directions to the Registrar-Cum-Tchsiidar, Revenue Department, Ludhiana
not to register any sale deed (tittlc‘aeed)j:n;ua_tion cte. of any plot/house/SCO/other
establishment in the colony till the writicn permission of the Board, please.

DA/- As Above

Environmen ’ﬂr'xz}ﬁeer,
Regignal Office-2, Ludhiana
Endst. no. . Dated

A copy of the above is forwarded to the Senior Enviro

. g nmental Engj
Punjab Pollution Control board, Zonal office-!, Ludhiana for informa W

tion, please.
¥ 5 r
Environmental Engineer,

Regional Office-2, Ludhiang

Environme | Enginee
Punjab Pollution Cantrol Boar:
Regional Office-ll, Lus#hiana
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To

The Deputy Commissioner,
Ludhiana.

Subject: Direction u/s 33-A of the Water (prevention & Control of Pollution)
Act, 1974 as amended in 1988 - M/s Garden City, Village Dharaur,
outside Octroi, Dehlon Road, Sahnewal, Ludhiana.

Reference: Board's Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated =
05.11.2024, 2775 dated 22.11.2024 & 2923 dated 12.12.2024.

In regard to the above, it is submitted that OA no. 383 of 2023 titled as
“President Garden City Residential Welfare Society Versus State of Punjab” is pending
in the Hon'ble NGT. As per orders of Hon'ble NGT Board has issued directions u/s 33-
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 datted
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following
directions to the revenue authorities of District Ludhiana, which is reproduced as under:

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be

directed not to register any sale deed (Title deed)/ mutation etc. o_-f any
plot/house SCO/other establishment in the colony till the written permission
of the Board.”

The Revenue authorities were again requested to send the compliance of
the above said directions vide Board’s letter no. 3482-83 dated 11.09.2017.

Thereafter, the Competent Authority of the Board issue directions to
revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to

the 9.56 acre approved colony as under:

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
etc of any plot/house SCO/other establishment in the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter under reference will remain applicable
Jfor the adjoining unauthorized colony measuring 40 acres.”

The colony was visited by the officer of the Board on 07.07.2023 and it
was observed that the construction of 40 acres unapproved land is going on which is in
violation of the directions issued by the Board vide Board's Letter no5678-82 dated
14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to

revenue authorities.

The project proponent of colony was issued notice to issue directions u/s
33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice for
imposition of environmental compensation with an opportunity of the personal hearing
before the Chairmanr of the Board on 09.10.2023 in which it was decided revenue
authorities shall confirm the compliance of earli i i
e P er directions issued by the Board on



’ the
ot proponent was given personal hearing before

i f nF:rg::;dt:: 2%?;.20;4. wherei# jwas decided that Since the directions

Fha“;n:nt;e Board against the project prop have not been complied, the Deputy

issued by ted to issue necessary directions to the Registrar-

, Ludhiana be reques
g‘:ﬂ:ﬁﬁi J:evenue Department, Ludhiana not to register any sale deed (tittle
deed)/mutation etc. of any plot/houae/SCQ/.qthcr establishment in the colony till the

i i 'submit compliance thereof the concerned
tten ission of the Board and su
::thoriﬁz:!:: submit the compliance of the directions, failing which action according to

law will be taken.

It is pertinent to mention here that Hon'ble NGT orders dated 22.10.2024
has passed an order vide which it has been stated that PPCB, by order dated
08.01.2024, has imposed the EC of Rs. 3,55,23,438/- upon respondent no.4. Punjab _
Pollution Control Board will take immediate prompt action for recovery of the EC if there
is no legal hindrance in this regard and file an affidavit disclosing the steps which have

been taken to recover the EC.
It is therefore once again requested to your good office:

1. To issue directions to the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana
not to register any sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other
establishment in the colony till the written permission of the Board, please.

2. To issue directions to the revenue department for recovering the amount of Rs.
3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered
under arrears of land revenue by laws.

DA/- As Above

Environme ﬁx(gjr? -

b g:giomil Office-2, Ludhiana

Endst. no. Dated

A copy of the above is forwarded to the Senior Environmental Engineer,
Punjab Pollution Control board, Zonal office-I, Ludhiana for information, please.

Envixonment:{ Engineer.
Regional Office-2, Ludhiana
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To /

The Deputy Commissloner, .
Ludhinna.

Subject:  Directlon u/s 33-A of the Witer (prevention & Control of Pollution)
Act, 1974 as amended In 1988 - M/s Garden City, Village Dharaur,
outside Octrol, Dehlon Road, Sahnowal, Ludhiana.

Reference: Board's Letter no. 4230 dated 23.07.2024 and this office letter no.
1994 dated 16.08.2024, 7653 dated 28.10.2024, 2698 dated
05.11.2024, 2775 dated 22,11.2024, 2923 dated 12.12.2024 and
2985 dated 23.12.2024,

In regard to the above, it is submilted that OA no. 383 of 2023 titled as
:'Prcsidcnt Garden City Residential Welfare Socicty Versus State of Punjab” is pending
in the Hon'ble NGT. As per orders of Hon Lle NGT Board has issued dircctions u/s 33-
A of the Water (prevention & Contral of Pollution) Acl, 1974 vide letter no. 5678-82 dated
14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project
Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following

directions to the revenue authorities of Distrivt Ludhiana, which is reproduced as under:

“That the Registrar-cum Tehsi.ld‘.nr, -;:l'!.e.vé‘nue Department Dehlon to be
directed not to register any sale deed (1itle deed)/ mutation etc. of any

plot/house SCO/other establishment in the colony till the written permission
of the Board." co b alde

The Revenue authorities wcrr;-,'a gain requested to send the compliance of
the above said directions vide Board's letier np, 5482-83 dated 11.09.20 17.

Therealter, the Competent Authority of the Board issuc directions to
revenue authoriies u/s 33-A of the Waler fﬂre‘\fcntiOII & Control of Pollution) Act, 1974
as amended in 1988 vide Boards Letfer ro. 4387-91 dated 01.10.2018 to comply with
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to

the 9.56 acrc approved colony as under;

“rhat the Registrar-cum Tehsildar, Revenue Department Dehlon to be
directed to allow to allow registrations of sale deed (Title deed)/ mutation
ete of any plot/house SCO/other establishment in the approved colony
measuring 9.56 acre area only developed by M/s Garden City, Village
Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The
directions earlier issued vide letter un der reference will rematn applicable

for the adjoining unauthorized colony nteasuring 40 acres.”

The colony was visited _by‘mu‘;:l:ni'vur of the Board on 07.07.2023 and it
was observed that the construction of 40 aciey urapproved land is geing on which is in
violation of the directions issued by tnc Moard vide Board’s Letter no$678-82 dated
14.07.2016 and 4587-91 dated 01.10.201K in-spile of dircctions issued by Board to

revenue authorities. o

The project proponent of colony waa issued notice to issue directions u/s
33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice for
imposition of environmental compensation with an oppertunity of the personal hearin
before the Chairman of the Board on 09.10.2023 in, which it was decided mmug

Scanned with Camicanre:

} En

gineer

Environmfeatt,  irol Board

Punjab Polluti
m:llonal Offic

e-ll, Ludhiana



authorities shall confirm the compliance of caslier directions issued by the Board on

01.10.2018.

Further, the project proponcal was given per sonal }'fca:mg bf.jfore‘ the
Chairman of the Board on 23.07.2024. wherein it was decided that Smc_c thc.dlrccuons
issued by the Board against the project propencnt have nol llaccn .comphcd, ine I?cpu[y
Commissioner, Ludhinna be requested 16 1350¢ neeessary d!rCCllons to the Registrar-
cum-Tehsildar, Revenue Depnriment, Ludhna not (o register any sale d‘-“‘d.(“m"-‘
deed)/mutation etc. of any plot /house/SCO/other cstablishment in the colony tll the
wrilten permission of the Board and submil compliance thereol . the Cﬂﬂ?mc‘i
authoritics to submit the compliancé of the directions, failing, which action accor ding to

law will be taken.
It is pertinent to mention here thal fon'ble NGT orders dated 22.10.2024
pCB, by order dated

has passed an’ order vide which il has been stated that P

08.01.2024, has imposed the EC of Rs. 3,55,22,138/- upon respondent no.4. Punjab
Pollution Control Board will take immediate prompl action for recovery of the EC ifthere
is no legal hindrance in this regard and file an affidavit disclo

been taken to recover the EC.

sing the steps which have

It is therefore once again requealed Lo your good office:

hsildar, Revenuc Departmen t, Ludhiana

1. To issue directions to the Registras-Cum-Tc
lot/housc/SCO/other

not to register any sale deed (tittle decd)/mutation ete. of any p
establishment in the colony till the wrilien permission of the Board, pleasc.

9. To issuc directions to the revenus department for recovering the amount of Rs.
3,55,23,438/- imposed as Environmental Compensation by the Board to be recoverced

under arrears of land reverue by laws.

DA/- As Above !
'y Environhie &L%bé:

PR e éional Office-2, Ludhiana

W3S
Endst. no, 82:_ Dated G\‘%f
A copy of the above ia forwarded 10 the Senior Environmental Engineer,

Punjab Pollution Control board, Zonal office-1, Ludhiana for information, please.

Enviro a Enb}aLn\.(
eglonw:ea, Ludhiana
AN\

Through cmall {uhnam.lteh-il@gmall.mm}/ Reglstered post
Dateﬁ_ﬁ}o_fllo af

Endst. no,
copy of the above is forwarded to the Naib Tehsildar, Sahnewal,
Ludhiana for her information and neccesary action, please, You are requested to
intimate the latest status of recovering the amount of Rs. 3,55,23,438/- imposed as
Environmental Compensation by the Beard (o be recovered under arrears of land
revenue by laws, so that, reply to be filed in Hon'ble NGT may be prepared, accordingly

in time. e i
. mﬁronm%ll\%u‘f

Reglonal ce-2, Ludhiana

O\

Enviro

al Enginee:

Punjab Pollution Control Board

L l Regional Office-

;5-648-!, 3rd Flont, Focai Noint, Phase-8, Ludhiana

Bownred with CamTcnnie

Il, Ludhlana
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English Translation of Deputy Commissignﬁ’s letter no. 26518/MA dated 18.12.2024

Office of Deputy Commissioner, Ludhiana
(M.A. Branch)

To
Naib Tehsildar,
Sahnewal.
Memo No.: 26518/M.A Dated: 18-12-2024
Subject: Urgent compliance of order passed in Original Application No. 383 of 2023
(In Ref. President Garden Welfare Society Vs SOP & Ors.)
Ref: This office letter No. 21319/M.A. dated 28-10-2024 and letter No. 25051/M.A.

dated 22-11-2024, and letter No. 2698 dated 05-11-2024 of Punjab Pollution
Control Board.

With reference to the above subject and cited letters, you have already been
directed several times to make the requisite recovery in compliance with the Hon’ble NGT
orders dated 22-10-2024. However, despite considerable time having elapsed, no action has been
taken by your office.

Since the next date of hearing in the said case has been fixed as 11-02-2025, you
are hereby again instructed to take necessary action regarding the recovery as per the relevant
rules/regulations and to send a report of the action taken to this office. In case the reply is not
filed in time in the said case and any penalty is imposed by the Hon’ble National Green Tribunal,
the sole responsibility shall rest with your department.

This may be treated as most urgent.

Sd/-
Deputy Commissioner
Ludhiana
Endorsement No.: 26519-20/M.A Dated: 18-12-2024
Copy to:

1. District Treasury Officer, Ludhiana — with a request to kindly ensure compliance
with the orders of the Hon’ble Court.

2. Environmental Engineer, Punjab Pollution Control Board, Ludhiana — with
reference to their letter No. 2698 dated 05-11-2024. It is requested that necessary
action be taken in coordination with Naib Tehsildar, Sahnewal, for compliance with
the orders of the Hon’ble NGT, and a report of action taken be sent to this office.

Sd/-
Deputy Commissioner
Ludhiana
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English Translation of Deputy Commissioner’s letter no. 59 dated 07.01.2025

Office of Deputy Commissioner, Ludhiana

(D.R.A/M.A)
To
Naib Tehsildar
Sahnewal
Letter No.- 59, D.R.A/L.R.C Date- 07.01.2025
Subject: Urgent Compliance of order passed in Original Application No. 383 of 2023

(In Ref. President Garden Welfare Society Vs SOP & Ors.)
Reference:  Your office letter No. 479/Reader dated 31-12-2024.

With reference to the above subject and cited letter, regarding the recovery
amount of 33,55,23,438/- imposed in the said case by the Hon’ble National Green Tribunal, New
Delhi, since the defaulter President Garden Welfare Society has not deposited the recovery
amount, as per Government Notification dated 11-11-1980, under Section 75 of the Punjab Land
Revenue Act, 1887, the Collector has been authorized with auction powers to sell/auction the
property of the defaulter vide order dated 04-01-2025.

Therefore, in view of the above, you are hereby directed that the necessary action
in this case be taken immediately and this office also be informed regarding the action taken.

This may be treated as most urgent.

Sd/-
For Deputy Commissioner,
Ludhiana.
Endorsement No.: D.R.A./L.R.C.
Copy to:
P.A. to Deputy Commissioner for information.
Sd/-

For Deputy Commissioner,
Ludhiana.
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. PPCB/RO-2/No, ““aﬂ-?.a.. Resd.‘f.m." p-todl PRI B
To

M/s Dynamie Infradevelopor Pvt. Ltd.
(Project - Garden City, Village Dharour,
Dchlon Roud, Sahnewal, Ludhiana)
30/27, I» Floor, East Palel Nugur,

New Delhi - 110008,

Subject:  Imposition of Eanvironmental Compensation for violation of the
provisions of the Water (prevention & Control of Pollution) Act, 1974.

Reference: Board's letters no. 205.06 dated 08/01/2024, 79 dated 23/01/ 2024,
613 dated 06/03/2024 and 4230-31 dated 23/07/2024.

_As you aware that the Board has imposed the Environmental
Comp‘ensanon for violation of the provisions of the Water [prevention & Control of
Pollution) Acl. 1974 amounting to Rs. 3,55,23,438/- (Rupees three crore, Gfty five lakhs,

twenty three thousands, four hundred and thirty eight only) vide Board's lctter no. 0
06 dated 08.01.2024.

Earlier, you are requested to deposit Environmental Compensation
amount within 7 days vide this office letter no. 79 dated 23/01/2024 and 613-14 dated
06/03/2024. But, no amount deposited by the project proponent. Hence, the project
proponent was given personal hearing before the Chairman of the Board on 23.07.2024,
among the other decisions following decision was also taken: % b

“The project proponent shall deposit the already imposed Environmental
Compensation amounting Rs. 3,55,23,438/- to the Board immediately failing
which coercive action shall be taken by the Board.”

But, project proponent has failed to deposit Environmental Compensation
amount so far. '

. It is, therefore, once again rcquested to deposit the Environmental
i Compensation amount of Rs. 3,55,23,438/- immediately, failing which, action as
deemed fit will be initiated against the project proponent. .

I It be treated as Most Urgent.

Q;;lron e@l&'
Endst. no.__’!jq_?. D“"’—j—"f}-’.’-l& ”\V :

A copy of the above is forwarded o the Senior Environmental Engineer,
Pollution Control Board, Zonal office-1, Ludhiana for information and necessary action,
please. This is w.r.t Zonal Office letter no, 205-06 dated 08/01/2024 und this office
letter no. 79 dated 23/01/2024, 4230-3] dated 23/07/2024 & 613 dated 06/03/2024.

N
B

Environ Engines.
Punjab Pollution Control Boaru
Regional Office-ll, Lud#hiana




:L%" U yere 334 299 4&2 LiFE

B o L"f,?.‘é'ffnfﬁ:
s PUNJAB POLLUTION CONTROL BOARD s
2osw.ppc.puniab gov.in e-mall: eeroldh2 @yahoo.co.
PPCBIRO.:’“',. “““éé ..... Rogd.folﬂﬁu Dﬂtﬂdl .ml;\.?.l.l.z’.ol{

) " o
/s Dynamic Infradevelopor Pvt. Ltd.

(Project ~ Garden City, Villuge Dharour,
Dehlon Road, Sahnewal, Ludhiana)
30/27, 1* Floor, East Patcl Nagar,
New Delhi - 110008,
Subjcct: Imposition of Environmental Compensation for violation By
Provislons of the Water (prevention & Control of Pollution) Act, 1974.
Board's letters no. 205.06 dated 08/01/2024, 79 dated 23/01/2024,
613 dated 06/03/2024, 4230.31 dated 23/07/2024 and this office
letter no. 2996 dated 24/12/2024.

Reference:

) In reference 10 the above referred letters, as you aware that the Board has
mmscd’ the Environmental Compensation for violation of the provisions of the Water
(prevention & Control of Pollution) Act, 1974 amounting to Rs. 3,55,23,438/- (Rupccs

uim:c crore, fifty five lakhs, twenty three thousands, four hundred and thirty eight only)
vide Board's letter no. 205-06 dated 08.01.2024,

. [Earlier, you are requested to deposit Envirorunental Compensation
amount within 7 days vide this office letter 0. 79 dated 23/01/2024 and 613-14 dated
06/03/2024. But, no amount deposited by the project proponent. Hence, the project

pProponent was given personal hearing before the Chairman of the Board on 23.07.2024,
among the other decisions following decision was also taken:

“The project proponent shall deposit the already imposed Environmental

Compensation amounting Rs. 3,55,23,438/- to the Board immediately failing
. which coercive action shall be taken by the Board.”

But, project proponent has failed to deposit Environmental Compensation
amount so far.

It is, therefore, once again' requested to deposit the Environmental
Compensation amount of Rs. 3,55,23,438/- immediately, failing which, action as
deemed fit will be initialed against the project proponent.

It be trealed as Most Urgent,

E’vﬁamcnt E&&Lﬁ{r
Endst. no. 83 Dated ‘EIQI’JQJJ’ \"\‘\?ls

copy of the above is forwarded to the Senior Environmentul Engineer,
Pollutio ntrol Board, Zonal office-], Ludhiuna for informution and necessary action,
please. This is w.r.l Zonal Office letter no, 205-06 cated 08/01/2024, 79 dated

23/01/2024, 613 dated 06/03/2024, 4230-31 dated 23/07/2024 and this office letter
no. 2996 dated 24/12/2024.

n 1:0&?&(6\ llikkxlcl;i’

E-648-B, 3rd Floor, Focal Poim. Phase-5, Ludhlana
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English Translation of Naid Tehsaﬁs letter no. 600 dated 23.01.2025

To
The Hon’ble Deputy Commissioner,
(D.R.A. Branch)
Ludhiana.

Letter No. 600/ Reader Dated: 23-01-2025

Subject: Urgent compliance of order passed in Original Application No. 383 of 2023
(in reference President Garden Welfare Society Vs SOP & Ors.)

Sir,

With reference to the above subject, it is submitted that as per your order No.
59/D.R.A/L.R.C dated 07-01-2025, an amount of %3,55,23,438/- is to be recovered from Garden
Welfare Society.

As per Government Notification dated 11-11-1980 under Section 75 of the Punjab
Land Revenue Act, 1887, the undersigned has been authorized with auction powers to
sell/auction the property of the defaulter.

In compliance with your orders, through this office letter No. 513/R dated 16-01-
2025, the Kanungo, Halga Sahnewal, was directed with respect to the land of Firm Dynamic
Castings Pvt. Ltd./Dynamic Infra Developers, Account Nos. 96/101, 301/331, 234/250, 235/251,
3771412, 447/487, 450/490, 451/491, 454/495, 458/499, 479/510, 493/540, 531/580, 534/583,
556/613, 466/507, measuring 185-10 bighas, out of which 59-7 bighas was involved.
Accordingly, in the Record of Daily Occurrences (Roznamcha Wagiati) for the year 2024-25,
Report No. 196 dated 14-01-2025 records the proclamation of auction at Village Dharor on 15-
01-2025, and Report No. 197 dated 15-01-2025 mentions the presence of employees of the
Punjab Pollution Control Board.

The total land measuring 59-7 acres against the recovery amount of
%3,55,23,438/- from Firm Dynamic Castings Pvt. Ltd./Dynamic Infra Developers has been
attached through Record of Daily Occurrences (Roznamcha Wagiati) Report No. 204 dated 21-
01-2025. A copy of computerized ‘Fard’ (land record) is enclosed.

This is submitted for your kind information and necessary further action.

S/d
Naib Tehsildar
Sahnewal

Copy of the same is sent to Punjab Pollution Control Board, Ludhiana Zone-Il for
information please.

S/d
Naib Tehsildar
Sahnewal
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s PUNJAB POLLUTlO&EONTROL BOARD
+_ Zonal Office-1, E-648.B, Phase-V, Focal Point, Ludhlana
Tele Fax:- 01614673789 Wohalto:-m,nmmdn omall:- ppebzo1ldh@gmail com
o B106 . ‘ Dated Dcle‘/
To
M/s Dynamic Infradeveloper pt, Ltd,
(Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal Ludhiana),
3 30/27, 1st Floor, East Patel Nagar,
New Delhi-110008.
| Subject:- ‘Il:';po;ition of Environmental Compensation upon M/s Dynamic
| . radeveloper Put, Ltg, (Project - Garden City, Village Dharour,
| ehlon Road, S?hnewal Ludhiana) 30/27, 1st Floor, East Patel Nagar,
| New Delhi for violation of the provisions of Environmental Laws.
‘:‘.

Board's order no. 466 dated 27.11.2024.

Please find enclosed a copy of order no. 466 dated 27.11.2024 passed
by the Competent Authority of the Punjab Pollution Control Board, in which

Environmental Compensation amounting to Rs. 11,80,000/- (Rs. Eleven Lacs Eighty
Thousand only) has been imposed upon the project proponent for violation of the
provisions of Environmental Laws for the period from 01.12.2023 to 23.07.2024 (236
days).

You are therefore, requested to deposit the Environmental
Compensation amounting to Rs. 11,80,000/- in the office of Regional Office-2,
Ludhiana, immediately, please.

DA/ Order no. 466 dated 27.11.2024

T - Addl. Senior =‘-

e

RAdeE: No. oiaivissnne 0 I——

onmental Engineer

A copy of the above is forwarded to the Environmental Engineer,
Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and
ensure compliance of directions issued vide order no. 466 dated 27.11.2024: Itis ?Isg
* requested to get delivered an order no. 466 dated 27.11.2024 to the subject cite
project proponent, please.
DA/ Order no. 466 dated 27.11.2024

— .

Addl. Senior Environmental Engineer
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OUNJAB POLLUTION CONTROL BOARD

Dated. 9;/?//‘17

Sublect: Impositio
S, A I; :rf Environmiautal Compansation upon M/s Dynamic Infradeveloper
Ludhiane) et - Garden Cty, Village Dharour, Dehlon Road, sahnewal
oo na) 30/27, 1" Floor, East Patel Nagar, New Delhi for violation of the

r Lot Provisions of Environmertal Lawe,
frder Tt

implementing :::pt:::a[b Pollution Contrci t:sard heing the statutory regulatory authority is
Air (Prevention and o slons of the Water (Prevention and Control of Pollution) Act, 1974, the
the rules made th ontrol of Pollution) Aci. 1031, tira Environment (Protection) Act, 1986 and
reeunder in the State of Punjab, The main objective of the Boardis maintaining

or restori
oy ng the wholesomeness of water, the preservation of the quality of air and the
protection and improvement of the envirphmant,

2 The Ministry of Environment, Forest & Climats Change (MoEF&CC), Government
of India has declared varicus clusters in the Cuuntry as Critically Polluted Areas (CPA), Severely
Polluted Area (SPA) based on Cumulz {,» Enviropinental Pollution Index (CEPI) score. Due to
increased industrialization, activities ¢ ti+2 Jisstrizl units and some other identical reasons,
Ludhiana city has been declared as Critiogt Polliityd Area by the Central Pollution Control
Board. ‘

3) Briefly stated that the project picponent has developed a residential colony
project. Earlier, directions u/s 33- A of Watar A1, 1974 were issued to PSPCL authorities to the
effect that "Electric connection shall not ba released in future from the date of issue of these
Y‘dlrectlons at the project site of Garden City, Viliage Dharaur, Outside Octroi, Dehlon Road,
Sahnewal, Ludhiana” vide letter no. 5676 dated 14.07.2016.
4) The directions u/s 33-A uf Water (Prevention & Control of Pollution) Act, 1974 as
h amended In 1988 were also Issued ‘to the Reglstrar-Cum-Tehsildar, Revenue Department,
' Ludhiana "That the Reglstrar-cum-Tehsldar, ‘Ruvenue Department, Punjab be directed not to_
register any sale deed (tittle deed)/mutaiica étz. of any plot/house/SCO/other establishment in
the colonytill the written permission of the Beard"vide letterendst, No, 5681 dated 14.07.2016.

5) The préject propo'nenl wis graited consent under Water Act, 1974 vide no. ZO-
I{LDH/RO-Z/WPCIZOIZ/F-398? dated 15.C5.2¢22 <xpired on 10.11.2012 for the 9.56 Acre

project only.

TIRIE 393, &5 95, ufenrwr - 147001

Vatavaran Bhawan, Nabha Road, Patlala - 14700
Phone : Chairman. : 0175-2215793, Member Secretary : 0175.221 5802 (O '
it e S ST
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uthoritles "That

d Colony only
2" being

74 were Jssued to pspCLa
In 9.50 Acre approve

0 The directions u/s 33-A of Water Act, 19
ad, sahnewal, Ludhian

the authoritles concerned may release clectric tonnection
M/s Garden City, Village Dharour, outside Octrol, Dehlon RO
developed by M/s Dynamic Infradeveloper Pvt. Ltd. -
7 The directions u/s 33-A of Water Act, 1974 were also issued to the RegIstrar—Cume
Tehsildar, Revenue Department, Ludhiana "That the Regjstrsr-cum-'rehsildar, l‘hwenuf

(Department, Punjab be directed to allow registration of sale deed (title deed) / mutation etc©
anyplot/house SCO/other establishment in the approved colony measuring 9.50 acres area o.n'Y
M/s Garden City, Village Dharaur, Outside Octroi, D2hlon Road, Sahnewal, Ludhiana" being
developed by M/s Dynamic Infradeveloper Pvt. Ltd.
8 The colony was visited by the officer of the Board on 07.07.2023 and it was

observed as under:-
1. The electric connection of the houses located in the 40 acres unapproved land were
found intact which is in violation with the directions issued by the Board vide letter no.

4583-84 dated 01.10.2018 as the.electric connection has been released in-spite of

directions issued by Board to PSPCL"
The STP has been provided only for the approved project 9.5 Acres and the same was

also lying defunct and in non-operational/ idle conditions as observed during the visit.
The condition of STP revealed that it has not been operated since long. No proper land
for plantation has been provided for disposal of the effluent.

3. The project proponent has neither provided separate STP for the adjoining colony of 40
acres nor has taken separate permission for th2 unauthorized colony measuring 40 acres.
Also no separate entry has been provided for the 32.15 acres colony as per the conditions

imposed by PPCB while granting last consent.
There are three deep soakage pits provided by the project proponent wherein the

40  domestic effluent carried through sewerage line s disposed.

13 manholes have been provided with manhole covers and 45 manholes are provided

without manhole covers in the entire project.
6. The domestic effluent was seen oozing out from one manhole as observed during the

visit.
7. Stagnated effluent was seen In other manholes Indicating that the same Is not being
carried for treatment and Js rather dispased off at s
. 0
tankers. ' me unknown locations through

8. The prolect proponent has not subritted the ext
¥ xtended
which expired on 14,05,2018, bank guarantee of Rs. SDDWI-

9) The project proponent was Issued notlce to Issye directions u/s 33-A of the W t
g ater

(Preventlon & Control of Pollution) Act, 1974 as well
’ as notice for imposition
of Environmental
Page20f6
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Compensation (EC) with hearing before Chulrman uf the Board on 09.10.2023, wherein |t was

decided as under:
1. Environmental Compensation for the domage caused to the environment shall be
imposed to the Project Proponent. The Environmental Engineer, Reglonal Office shall

calculate the Environmental Compensation to be Imposed, for approval.

Fresh directions u/s 33-A of the Water Act, 1974 be Issued to the authorities of Revenue

< Department and PSPCL 50 as not to exccute the sale deeds & not to release electric
connections, respectively In the existing project of 9.56 acres and proposed project of 40

acres.
The Chief Administrator, GLADA be raquasted not to approve the project till it comply

with the environmental laws.
The State Level Environment Impsét /ssessment Authority (SEIAA) may be apprised

about the violations being made by the project proponent.

The Environmental Engineer, Regional Office shall visit the offices Revenue Authority and
PSPCL and shall confirm the compiance of earlier directions issued by the Board on
1.10.2018. He shall send further recommendations in the matter after verification.

10) In reference to Board's letter no. 611 dated 06.03.2024, the GLADA authorities
have clarified that the license has been issued to the project for 9.5 acres on 08.10.2005, out of
41.65 acres and now application for regularization of entire colony of 41.65 acres has been
rejected vide order no. 2256-58 dated. 20.09.2016. Further case for lodging FIR against the
colonizer for developing unauthorized cclony in contravention of PAPR Act, 1995 already sent
to Police Department vide letter no. 8595 dated 11/08/2011. The colonizer has not reapplied
for regularization of above colony under regularization policy dated 18.10.2018.

11) The Environmental Compensation amounting to Rs. 3,55,23,438/- was calculated
and vide Board's letter No. 205 dated 08.02.2024, the project proponent was requested to

lééposit the Environmental Compensation. Thereafter, the board again issued vide letter no. 79
dated 23.01.2024, letter no. 613 dated 06.03.2024 and 1355 dated 07,06.2024 to deposit the

Environmental Compensation, ‘but the project Proponent falled to deposit the above

Environmental Compensation,
12) The project proponent has failcd to install the adequate STP to treat the effluent

of whole colony of 9.50+32.15 acres = (Totzl 41.65 acres.). The project proponent has failed to

' develop adequate plantation area to discharge the treated domestic effluent, The project

proponent is discharging its effluent through un-authorized mode of disposal I.. In soakage pits/

through moveable tankers. The project proponent Is also running Its project without the valid

consents of the Board under the Water Act, 1974 and the Alr Act, 1981,
13) A complaint was recelved on 23,03,2024 from the Garden City Residential

Welfare Society regarding overflow of sewage system provided in the colony. To verify the facts
" Page3of6 : v
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the site was visited by officer of the Board on 27.03,2024 and It was observed that the

, Regular
Water was stagnated at the corner of the sireot near Ashram of Shrl. Anandpur Da’b;ressaies.
complaints are belng received from the Welfare Soclety through E-malls/ Whatsapp i

1) The President Garden Clty Residentlal Welfare Society has filed origl:::
Application No, 383/2023, registered on (he basis of the letter petition, before Hon'ble Naﬁt:n *
Green Tribunal, New Delhi fn which e applicont has ralsed the grievance that Dynd .
InfYadeveloper Private Limited has not made the Sewage Treatment, Plant functional in the
Garden City Colony, Sahnewal, Ludhiana developed by it and the other effluent are also been
discharged illegally by constructing the septic tank which is overflowing.

15) The Hon'ble National Green Tribunal after consideration of the matter was
pleased to issye directions to the Punjab Pollution Control Board vide order dated 24.05.2024
to file a fresh report indicating the status of recovery of Environmental Compensation afre?dy
imposed and further imposition of Environmental Compensation for the subsequent period
upon M/s Dynamic Infradeveloper Put. Ltd, (Project Garden City, Village Dharour, Dehlon Road,
Sahnewal, Ludhiana.
16) In compliance to tha order datcd 24.05.2024 passed by the Hon'ble Tribunal, the
Punjab Pollution Control Board “is constantly pursuing the matter with M/s Dynamic
Infradeveloper Pvt, Ltd for deposit of Eaviconmental Compensation amounting to Rs.
3,55,23,438/- already imposed by the Board vide letter no. 205 dated 08.01.2024 for the damage
caused to the environment by the project proponent. In this regard, the Board has written office
letter no. 79 dated 23.1.2024, letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024, but
the project proponent has failed to respond to'the letters of the Board and has not deposited
the amount of Environmental Compensation mentioned above.
17) G The project proponent namely Dynamic Infradeveloper Put. Ltd, (Project Garden
£ty Village Dharour, Dehlon Road, Sahnewsl, Lidhiana has been written a letter bearing no.
1523-24 dated 12.7.2024 informing therein that many letters have been written by the Board
for deposit of Environmental Compensaticn s explained above, but the company is not serious
in complying with the directions of the Board and is Justignoring the same, The Board has, thus
once again requested the project proponent vide letter dated 12.7.2024 to deposit the amount
of Environmental Compensation with the offica of the Board at Ludhlana immediately without
any further delay failing which coercive zction will be taken against the project proponent by
the Board for recovery of the amount of Envirerimantal Compensation,

18) For further actlon In tha case, the Boerd vide letter no. 3762-63 dated 2.7.2024
has Issued notlice for non-compliance of the directions and subsequent order Issued vide letter
no. 205 dated 8.1,2024 for Imposition of Environmental Compensation amounting to Rs
3,55,23,438) as well as notice for further lrenositlon of Environmental Compensation upon M/;

\ i Pozedofc
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£ Dynamic Infradeveloper Pyt Ltd, (Project Garden City, Village Dharour, Dehlon Road, Sshnewal,

Ludhiana for continuous violation and degradation of environment with an opportunity of

hearing before the Chalrman of the Board on 23.7,2024,

19) The project proponent was Issued notlce for non-compliance of directions u/s 33-
A of the Water Act, 1974 as well as nollce for imposition of Environmental Compensation (EC)
for the period 01.12.2023 to 30.05.2074 vth fuzcing before Chalrman of the Board on
09%07.2024, which was postponed to 2,07, %1

20) Smt. Noordeep Kaur attended the hearing as a proxy counsel for another
Advocate and stated that the counsel is busy i the Hon'ble Punjab and Haryana High Court and
requested for adjournment of the case to Friday,

21) The Chairman of the Board observed that the project proponent is not serious in
complying with the provisions of the environmental laws. Even after the imposition of
Environmental Compensation on earlier occasion the project proponent is still violating the Law.
The project proponent has not made any seridus effort to make compliance.
2) After considering the !.:** secanl and facts of the case it was felt by the
competent authority of the Board 'ha'. 5 24 ats rase of violation of Environmental Laws,
therefore, request of the project propasiant ‘5.:" the proxy counsel for the adjournment cannot
! be entertained. After examination of the 22, tpa Ctairman of the Board decided as under:
1. The detailed order imposing Environmecatal Compensation on the project proponent be
issued for the subsequent period frein 91.12.2023 upto the date of hearing. 2
The Project Proponent shall deposit the 2lready imposed Environmental Compensation’ i
amounting Rs. 3,55,23,438/- to the Board immediately failing which coercive action shall %
E

a———

2

be taken by the Board.
In case of non-deposition of Environmental Compensation by the project proponent, the

Deputy Commissioner, Ludhiana be wnlten to get the Environmental Compensation

Y

Fresh criminal prosecution be i1z he’ court of law against the project i.e. M/s

‘ Dynamic Infradeveloper Pyt. L2, {F: l;étt - Garden City, Village Dharour, Dehlon Road,
sahnewal Ludhiana) 30/27, 1" Floof, E2:t Patel Magar, New Delhi-110008, Ludhiana and

its Directors and other responsitie persois due to continuous violations.

Since the directions Issued by the Board against the project proponent have not been )

complied, the Deputy Commissioder, Ludhlana be requested to issue necessary

directions to the Registrar-Cum-Tehslidar, Revenue Department, Ludhlana not to

register any sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other

establishment in the colony till the wrltten permission of the Board and submit

compliance thereof the conccrned authnritles to submit the compliance of the

directions, falling which ac’lon accordrng to I.aw wiil be taken
P38! OfG
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recovered under arrears of land 7 e ¢ y
b
il

—




Sy

& A pubic notice nleading newspaper be published advising public not to purchse 377

property in said project till it obtained statutory approval.

- deMpcmﬂMerzmwﬂ!F#"
proponent vide Board's letter no. 4230 dateg 23.07.2024.

Court of India has

) It is pertinent to mention here that the Hon'ble Supreme

m&mdmmmﬁcmhd‘mmﬂfwﬂwkouﬂmfd

\Mhlhiwdhdiandoﬂms(m&wc H?,Vellofeﬁﬁzwﬂdfarel’m"/‘m
dhﬁllSBSlssc:wmwma:mavw;smmsmmdpdmi#ﬁﬂ‘d
environmental law of the country even without speific statute.

25 thhafthedmereaxdedfmtf!nnﬂermsmnsidem’fﬂ’
Mdaﬁmmwmmﬁmfmmepabddmﬁmouuww
Mmtﬁbﬁ)hmmmemmmmmmmwwmw
Pollution Control Board and adopted by the Punjeb Pollution Control Board. Minimum
mtmwmﬁnnmubnmdassdggmledwmshaﬂbeﬂssm-wdw-
Accordingly, the amount of Environmental Compeasation for the period of violation from
mm»zzm.zomms,muasaysnmammdmbensn,m,oorv-.

26) Therefore, the project proposer: is iareby directed to deposit an amount of Rs.
11,80,000/- as Emvironmental comperssticr: for the period of violation from 01122023 to
23.07.2024 with the office of the Punjab Pollution Control Board within 15 days, from the date

of receipt of this order, failing which, the Board shall be constrained to initiate necessary action
for recovery of the 2mount of Environmental Compensation by adopting coercive measures,

thereafter.
27) Take notice that no furthe: intimation or reminder will be issued by the
Board in this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Offfice-

1Ij!.lu:llriaminimczedtoensurecompliam:eofdirectionsissuedInthuase.aﬂcopwofthis

order be supplied to all the concemed for comipliance.
oan g 34
Wiy, wi b

(Prof. (Dr.) Adarsh Pal Vig)
Chairman

Nasn "
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0-2/No. .. A1 83 -
BRSNS Regd./emall . Dated: AN 2] 2o 204 |

To ; f
M/e Dynami Annexure R-1/K &
(Project Gur; Infradeveloper put, Ltd, |
' en City, Village , L)
I)t:hlcln Road, Sl‘hncwm"L’:f:;}‘riil;]:;uur. Annexu re R 1 IL |
30/27, 18t Floor, East Pate] Nagar ! [ ]
New Delhi-110008, RRRR

- Ilnlllpsositilm of Environmental Compensation amounting to Rs.
Ga’rd?:f%?,. Span M/s Dynamic Infradeveloper Pvt. Ltd, (Project

ty, Village Dharour, Dehlon Road, Sahnewal, Ludhiana),

30/27, 1st Floor, East Pato] Nagar, New Delhi for violation of the

G pProvisions of Environmental Laws. ’ o ;
clercnce: Board's Letter no, 466 dated 27/11/2024 and 6776 dated

29/11/2024.

_ ' In reference 1o above referred letlers (copy attached), you were
fequested 1o deposit Environmental Compensation amounting to Rs. 11,80.000/-
(Rs. Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated
29/11/2024 for violation of the provisions of Environmental Laws for the period from
01.12.2023 to 23.07.2024 (236 days). But, no amount has been deposited by you in

this office, so far.
You are therefore, once again requested to deposit the Environmental

Compensation amounting Lo Rs. 1],80,000/- for the period of 01.12.2023! to
23.07.2024 (236 days) in Regional Office-2, Ludhiana, immediately. . -}

DA/Copy of letter no. 6776 dated 29/11/2024 alongwith copy,of Order no. 466
dated 27.11,2024. ,

g

Endst. no. .;Zj_Stf
\; A copy of the above is forwarded Lo the Senior Environmental Enginder,
Punjab Pollution Control Board, Zonal Office-1, Ludhiana w.r.t. Zonal Office-1,

Ludhiana letter no. 6776 dated 29/11/2024,

Environmen %ﬁle'
‘V )

. . e
E-648-B, 3rd Floor, Focal Point, Phase-5, Ludhiana
Environmehtal Enginee:

Punjab Pollution Control Board
ARegional Office-ll, Ludhiana
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wwy.ppeb.punfab.gov.in e-mall; eeroldh2@yahoo.co.in
PPCB/RO-2/No, 4él'" Regd./email Dated: . LAEAR) ) 2025
To

M/s Dynamic Infradeveloper Pvt. Ltd.
(Project - Garden City, Village Dharour,
Dehlon Road, Sahnewal, Ludhiana)
30/27, 1% Floor, East Palel Nagar,

New Delhi - 110008.

Subject: Imposition of Environmental Compensation amounting to Rs. M/s

Dynamic Infradeveloper Put. Ltd. (Project - Garden City, Village
Dharour, Dehlon Road, Sahnewal, Ludhiana) 30/27, 1st Floor, East
Patel Nagar, New Delhi for violation of the provisions of the
Environmental Laws.

Reference: Board’s letters no. 466 dated 27/11/2024 and this office letter no.
2996 dated 24/12/2024 & 2983 dated 23/12/2024.

In reference to above referrcd letters (copy attached), you were once again
requested to deposit Environmental Cempensation amounting to Rs. 11,80,000/- (Rs.
Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated 29/11 /2024
for violation of the provisions of Environmental Laws for the period from 01.12.2023 to
23.07.2024 (236 days). But, no amount has been deposited by you in this office, so far.

You are therefore, once-again requested to deposit the Environmental
Compensation amounting to Rs. 11,80,000/- for the period of 01.12.2023 to 23.07.2024
(236 days) in Regional Office-2, Ludhiana, immediately.

DA/Copy of letter no. 6776 dated 29/ 11 /'7!.524 alongwith copy of Order no. 466

dated 27.11.2024.
Z?ri on AB, 3

Endst. no. e-g ‘Datled l?!Dl o)L \P\v

copy of the above is forwarded to the Senior Environmental Engineer,
Pollution C¥ntrol Board, Zonal office-1, Ludhiana w.r.t. Zenal Office-1, Ludhiana letter

no. 6776 dated 29/11/2024
st rop R RP Btk
SN )

e —

Environmental Enginee.l-
Punjab Pollution Control Board
sewas v conscame: REgIONAI Office-ll, Ludhiana
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e-mall; eeroldh2 @yahoo.co.ln
pPCB/RO-2/No. 666 Regd/omall ' Dated: 3.5 D"; L35
. Reminder-1
™ - Annexure R-1/M
The Naib Tehslldar,
Sahnewal, "~ . ‘1.
District Ludhiana. '
Subject:  Regurdiig Recovery Notice of Environmental Compensation.

Reference: Order dated 11 02.3025 papsed by the Hon'ble National Green

Tribunal (NGT) in O.A. No. 383/2023 and this office letter no, 624-25
- dated 17.02.2025,

In refer to the above-mentioned reference, the Hon'ble National Green
Tribunal (NGT), vide its order dated 11.02.2025, has sought clarification regarding the

recovery notice affixed in the colony b y your office for the recovery of Environmental
Compensation (EC) from residents and the Residents’ Welfare Association.

It is pertinent to .mention that the Environmental Compensation
- amounting to ¥3,55,23,438 /- was imposed on M/s Dynamic Infradeveloper Pvt. Ltd. for
violations and the recovery should be made from the project proponent and not from

individual residents or the Residents’ Welfare Association.

Since the Hon’ble NGT has directed Board (PPCB) to place on record the

recovery action taken, you are therefore once again requested to kindly clarify the
following points at l.he earliest:

1. Legal basis and authority undcr which the reeovery notice was a.lﬂxed in the colony
directing recovery from residents.

2. Details of any action initiated against M/s Dynamic Infradeveloper Pvt. Ltd. for EC
recovery, including any attachment/seizure proceedings against their assets,

Yo
hi?vlmmen En, e‘és;

Endst. ne.__é_él - Date
A copy of this letter is also being forwarded to the Deputy Commissioner,
L Ludhiana for kind perusal please,

o btg\mngﬁ?ﬁﬁ&\hv

E-648-B, 3rd Floor, Focal Nlnt,_l'ltuo-!, Ludhiana

ba-
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PPCB!RD-:!"O- . .Ens"?-‘.... n“dfﬂlﬂﬂ“ Dated: --.QJlole&‘s-
_Remindor-2

ﬁ Annexure R-1/N
The Nalb Tehsildar,
Sahnewal,
District Ludhiana,

Subject:  Regarding Recovery Notice of Environmental Compensation.

Reference:

Order dated 11.02,2025 passed by the Hon'ble National Green

Tribunal (NGT] in O.A. No. 383/2023 and this office letter no, 624-25
dated 17.02.2025 and 666 dated 25.02.2025,

In refer to the above-mentioned reference, the Hon’ble National Green
Tribunal (NGT), vide its order dated 11.02,2025, has sought clarification regarding the

recovery notice affixed in the colony by your office for the recovery of Environmental
Compensation (EC) from residents and the Residents’ Welfare Association.,

-," : It is pertinent to mention that the Environmental Compensation
amounting to 23,55,23,438/- was imposed on M/s Dynamic Infradeveloper Pvt. Ltd. for
violations and the recovery should be madc [rom the project proponent and not from
individual residents or the Residents' Welfute Association,

Since the Hon'ble NGT has directed Board (PPCB) to place on record the

recovery action taken, you are thercfcre once again requested to kindly clarify the
following points at the earliest:

1. Legal basis and authority under which the recovery notice was affixed in the colony
directing recovery from residents.

2. Details of any action initiated against M/s Dynamic Infradeveloper Pvt. Ltd. for EC
s recovery, including any attachment/seizure proceedings against their assets.

E&n (11 ﬂ«ttnut

Endst. D0, o [ T

A copy of this letter is also-being fan-mrded to the Deputy Commissioner,
_-- Ludhiana for kind peru sal plense.

el

Environmental Engincer

E-648.-B, 3rd Floor, Focal Polat, Phase.5, Ludhiana
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English Translation of Naib Tehsildar’s letter no. 711/R dated 04.03.2025

From

Naib Tehsildar

Sahnewal,
To

SDO

Punjab Pollution Control Board,

Ludhiana
No. 711/R dated 04.03.2025
Subject Regarding recovery Notice of Environmental Compensation.
Ref:- Your Office letter no. 752 dated 04.03.2025.

Regarding the above subject, you are informed through this letter that the
discrepancy in paragraph no. 1 was an inadvertent error and due to oversight despite due
diligence. In this regard, a speaking order has also been passed by the undersigned, which is
enclosed with this letter. Regarding paragraph no. 2, your attention is drawn to the fact that
in the revenue record, the date of mutation in the halga patwari's register is 204 dated
25/1/2025. The land of Dynamic Casting Pvt Ltd/Dynamic Intradeveloper Pvt Ltd has been
mortgaged, which is absolutely correct according to the record. The speaking order passed
in this regard is also recorded in the daily diary.

sd/

Naib Tehsildar
Sahnewal
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Speaking Order

Hon’ble The National Green Tribunal, Principal Bench, New Delhi  Original
Application No. 383/2023 President Garden City Residential Welfare Society (Applicant) vs
State of Punjab (Respondent) “In respect of Garden City Residential Welfare Society, Dehlon
Road, Dharour, Sahnewal, Ludhiana, State of Punjab, this Original Application has been
registered under Sections 14 & 15 of the National Green Tribunal Act, 2010 (hereinafter
referred to as ‘NGT Act, 2010”). The grievance raised by the petitioner is that “Garden City
Colony, Sahnewal, Ludhiana was developed by Dynamic Infradeveloper Private Limited,
30/27, 1st Floor, East Patel Nagar, New Delhi-8 since 2005 and extended in 2013, and third-
party rights have also been created by allotting residential accommodations to various
persons, but the Sewage Treatment Plant has not been made functional till date. Sewage and
other effluents are being discharged illegally by constructing a septic tank which is facing
overflow since the quantity of sewage discharge is much more than the capacity of the septic
tank, and it is now spreading over open land causing damage and degradation to the
environment.”

Hon’ble The National Green Tribunal, Principal Bench, New Delhi Original Application No.
383/2023 — Order dated 11.02.2025. The following orders have been issued:

“The Board has requested the Deputy Commissioner, Ludhiana vide office letter No.
2653 dated 28.10.2024, 2698 dated 05.11.2024, 2775 dated 22.11.2024, 2923 dated
12.12.2024, 2985 dated 23.12.2024, and 81 dated 13.01.2025 (Annexure R-1/A) to
issue the following directions:

a) To the Registrar-cum-Tehsildar, Revenue Department, Ludhiana, not to register
any sale deed (title deed)/mutation etc. of any plot/house/SCO/other establishment
in the colony till written permission of the Board is obtained.

b) To the Revenue Department for recovering the amount of 3,55,23,438/- imposed
as Environmental Compensation by the Board, to be recovered under arrears of
land revenue by law”

In Original Application No. 383/2023, in compliance with the instructions/orders
received from the Hon’ble Green Tribunal, notices were issued to the concerned parties.
However, it has now come to the notice of the undersigned that inadvertently and due to
oversight and despite due diligence, the notices were issued in the name of M/s Dynamic
Castings Pvt. Ltd., 30/27, 1st Floor, East Patel Nagar, New Delhi instead of President
Garden City Residential Welfare Society (copy of the affixed Order attached). Here it is
clarified that inadvertently, and due to oversight and despite due diligence, the order was
wrongly issued to M/s Dynamic Castings Pvt. Ltd. instead of President Garden City
Residential Welfare Society. Instead of issuing this notice to M/s Dynamic Castings Pvt. Ltd.,
the notice was issued to President Garden City Residential Welfare Society, and the property
that has been attached is also that of M/s Dynamic Castings Pvt. Ltd. From this, it is evident
that the mistake occurred inadvertently and due to oversight and despite due diligence. The
concerned officer has been instructed that such a mistake should not occur in the future.
Therefore, exercising the powers under Section 15-A of the Land Revenue Act, 1887, a
partial correction is made in the previously issued order (Annexure-2), and proceedings for
recovery under Arrears of Land Revenue are initiated against M/s Dynamic Castings Pvt.
Ltd.. Annexure-2 is considered correct, and further necessary action is ordered to be
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implemented accordingly. With this order, the previously issued annexure (Annexure-A) is
hereby withdrawn.

Enclosures:

1. Wrong Speaking Order.
2. Corrected Speaking Order.

Sd/

Naib Tehsildar

-cum-Assistant Collector Grade-II
Sahnewal

Endorsement No.: 666/R-69 Reader Dated: 18-02-2025
Copy to:

Deputy Commissioner, Ludhiana

Sub-Divisional Magistrate, Ludhiana (East)

Tehsildar, Ludhiana (East)

Punjab Pollution Control Board, Zone-II, Ludhiana — with the direction to coordinate
with M/s Dynamic Castings Pvt. Ltd. so that recovery proceedings may be
implemented immediately.

$ SR e

Sd/
Naib Tehsildar

-cum-Assistant Collector Grade-II
Sahnewal
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From

To

Subject

Ref:-

S7

English Translation of Naid Tehsildar’s letter no. 301 dated 20.06.2025

Naib Tehsildar

Sahnewal,

XEN

Punjab Pollution Control Board,

Ludhiana

No. 301 dated 20.06.2025

Request for latest status of property attachment and auction Proceedings in
respect of M/s Dynamic Infradeviloper Pvt. LTd., Project Garden City, Village
Dharour, Sahnewal- In compliance with Hon’ble NGT’s order dated
19.05.2025.

Your Office letter no. 1609 dated 09.06.2025 and 1632 dated 16.06.2025.

In connection with the above subject, a status report has been requested

from this office by you as follows:

1. Whether the attached property of M/s Dynamic Infradevelopers Pvt Ltd has been
listed for auction, and if so,. the scheduled date of auction.

If the auction has already been conducted, please share the outcome of the same.

3. Any other relevant developments under the Punjab Land Revenue Act for recovery
of said EC.

Regarding the above subject, you are informed that in relation to para no. 1,

a meeting was held with the Honorable Deputy Commissioner, Ludhiana. In that meeting,
Xen, Mr. Aushwinder Singh from your office were also present. In the said meeting, Mrs.

Manveer Kaur, Naib Tehsildar from this office was also present. In the meeting, orders were
given by the Honorable Deputy Commissioner that M/s Dynamic Infradevelopers Pvt Ltd's
property, which is in Garden City, should be located and your office should assist the
undersigned in doing so. However, no employee from your office has contacted this office.

Therefore, you are informed through this letter that an officer/employee from your office
should be assigned duty to assist the undersigned so that the auction-related proceedings

can be initiated.
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Regarding paragraph number 2, you are informed that the auction process
related to the auction was conducted by this office on 15/1/2025. Naib Tehsildar Sahnewal
along with Patwari were present at the spot. On the day of the auction, SDO Shri Asuwindar
Singh along with his entire office staff were present from your office. Shri Harinder Singh
son of Shri Milkha Singh, Shri V.K. Khurana son of Shri Hukum Lal, Shri Dalvir Singh son of
Shri Teja Singh, Shri Gurmeet Singh son of Shri Teja Singh were present at the spot.
However, no person came forward to bid at the spot. The action taken in this regard was
sent to you by this office letter number 711/R dated 4/2/2025. It is also brought to your
attention that 59 Kanal land registered in the name of Dynamic Infradevelopers was also
brought to your attention on that day. However, after that, no information of any kind was
provided to this office by any employee/officer of your office, due to which the properties
could not be located. In this regard, you are also requested to inform the undersigned
approximately 5 days in advance so that the Halga Kanungo/Patwari can be instructed to be
present on that day.

Regarding paragraph number 3, you are informed that the Hon'ble Deputy
Commissioner, Ludhiana, vide office letter number 59/DRA/LRC dated 7/1/2025, has
granted permission for the sale/auction of the defaulter's property under the powers of the
Collector under Section 75 of the Punjab Land Revenue Act 1887. You are requested to
assist the undersigned in locating the properties of M/s Dynamic Infradevelopers Pvt Ltd
located in Garden City on any working day, so that the general public can be informed about
the auction through the Halga Patwari's proclamation and loudspeaker. This is to ensure
compliance with the orders issued by the Hon'ble National Green Tribunal, Principal Bench,
New Delhi.

Sd/
Naib Tehsildar,
Sahnewal
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o9 Annexure R-1/Q

Tele Fax:- 0161-4673789 Website:- www.ppch.gov.in  Email:- ppcbzolldh@gmail.com

PUNJAB POLLUTION CONTROL BOARD i\
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana AKJ‘)

B cisaiioiia

To

Subject:-

....... - Dated...

Wmmméaa
-2, Phowrg

M/s Dynamic Infradeveloper Pvt. Ltd, wﬁa LI, m, 1v

(Prolect - Garden City, Village Dharour. LK. S,

Dehlon Road, Sahnewal Ludhiana),
30/27, 1st Floor, East Patel Nagar,
New Delhi-110008.

Imposition of Environmental Compensation upon M/s Dynamic Infradm
Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana)
30/27, 1** Floor, East Patel Nagar, New Delhi for violation of the provisions of
Environmental Laws.

Please find enclosed a copy of order no. 405 dated 11.9.2025 passed by the

Competent Authority of the Punjab Pollution Control Board whereby Environmental Compensation
amounting to Rs. 17,55,000/- (Rs. Seventeen Lakh Fifty Five Thousand only) has been imposed
upon the project proponent for violation of the provisions of Environmental Laws for the period
from 24.07.2024 to 08.07.2025 for information and compliance.

DA-As above

Environmental Engineer
Zonal Office-1, Ludhiana

Endst. No. .15 22 Dated...f.ﬂs./’-f |

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office-2, Ludhiana for information and necessary action, please.

DA-As above
(& " \ﬂd\w
; Environmental Engineer

Zonal Office-1, Ludhiana
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Subject: Imposition of Environmental Compensation upon M/s Dynamic Infradeveloper
Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal
Ludhiana) 30/27, 1st Floor, East Patel Nagar, New Delhi for violation of the
provisions of Environmental Laws.

Order

The Punjab Pollution Control Board being the statutory regulatory authority is
implementing the provisions of the Water {Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the rules made three under in the State of Punjab. The main objective of the Board is maintaining
or restoring the wholesomeness of water, the preservation of the quality of air and the protection
and improvement of the environment.

2) The Ministry of Environment, Forest & Climate Change (MoEF&CC), Government

of India has declared various clusters in the Country as Critically Polluted Areas (CPA), Severely
Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI) score. Due to
increased industrialization, activities of the Industrial units and some other identical reasons,
Ludhiana city has been declared as Critically Polluted Area by the Central Pollution Contro! Board.

3) Briefly stated that the project proponent has developed a residential colony
project. Earlier, directions u/s 33- A of Water Act, 1974 were Issued to PSPCL authorities to the
effect that "Electric connection shalf not be released in future from the date of issue of these
directions at the project site of Garden City, Village Dharaur, Outside Octroi, Dehlon Road,
Sahnewal, Ludhiana” vide letter no. 5676 dated 14.07.2016.

4) The directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1574 as
amended in 1988 were also issued to the Registrar-Cum-Tehsildar, Revenue Department,
Ludhiana "That the Registrar-cum-Tehsildar, Revenue Department, Punjab be directed not to
register any sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other establishment in
the colony till the written permission of the Board" vide letter endst. No. 5681 dated 14.07.2016.

5) The project proponent was granted consent under Water Act, 1974 vide ne. ZO-
I/LDH/RO-2/WPC/2012/F-3987 dated 15.05.2012 expired on 10.11,2012 for the 9.56 Acre project
only.

6) The directions u/s 33-A of Water Act, 1974 were issued to PSPCL authorities "That
the authorities concerned may release electric connection in 8,50 Acre approved Colony only M/s

Garden City, Village Dharour, outside Octroi, Dehlon Road, Sahnewal, Ludhlana” being developed
by M/s Dynamic Infradeveloper Pvt. Ltd. 1

TIRTE IS, 39T 98, Ufensr - 147001
Vatavaran Bhawan, Nabha Road, Patiala - 147001

Phone : Chairman. : 0175-221 5793, Member Secretary : 01 ?5-_221 5802 (0), 2215636 (FAX)
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com |

PUNJAB POLLUTION CONTROL BOARD

Dated. .. \\ )8 |
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5 7) The directions u/s 33-A of Water Act, 1974 were also issued to the Registrar-Cum-
Tehsildar, Revenue Department, Ludhiana "That the Registrar-cum-Tehsildar, Revenue
Department, Punjab be directed to allow registration of sale deed {title deed) / mutation etc of
any plot/house SCO/other establishment in the approved colony measuring 9.50 acres area only

M/s Garden City, Village Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana" being
developed by M/s Dynamic Infradeveloper Pvt. Ltd.

8) The colony was visited by the officer of the Board on 07.07.2023 and it was
observed as under:-

1. The electric connection of the houses located in the 40 acres unapproved land were found

intact which is in violation with the directions issued by the Board vide letter no. 4583-84

dated 01.10.2018 as the electric connection has been released in-spite of directions
issued by Board to PSPCL.
The STP has been provided only for the approved project 9.5 Acres and the same was also
lying defunct and in non-operational/ idle conditions as observed during the visit. The
condition of STP revealed that it has not been operated since long. No proper land for
plantation has been provided for disposal of the effluent.
The project proponent has neither provided separate STP for the adjoining colony of 40
acres nor has taken separate permission for the unauthorized colony measuring 40 acres.

Also no separate entry has been provided for the 32.15 acres colony as per the conditions
imposed by PPCB while granting last consent.

There are three deep soakage pits provided by the project proponent wherein the
domestic effluent carried through sewerage line is disposed.,

13 manholes have been provided with manhole covers and 45 manholes are provided
without manhole covers in the entire preject.

The domestic effluent was seen oozing out from one manhole as observed during the
visit.

Stagnated effluent was seen In other manholes Indicating that the same is not being
carried for treatment and Is rather disposed off at some unknown locations through
tankers,

The project proponent has not submitted the extended bank guarantee of Rs. S0000/-
which expired on 14,05.2018, ‘
9) The project proponent was issued notice to Issue directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as well as notice for imposition of Environmental

Compensation (EC) with hearing before Chairman of the Board on 09.10,2023, whereln it was
decided as under:-

Page 20f 10
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1. Environmental Compensation for the damage caused to the environment shall be

Imposed to the Project Proponent. The Environmental Engineer, Regional Office shall
.calculate the Environmental Compensation to be imposed, for approval.

2, Fresh directions u/s 33-A of the Water Act, 1974 be issued to the authorities of Revenue
Department and PSPCL so as not to execute the sale deeds & not to release electric
connections, respectively in the existing project of 9.56 acres and proposed project of 40
acres.

3. The Chief Administrator, GLADA be requested not to approve the project till it comply
with the environmental laws.

4. TheState Level Environment Impact Assessment Authority {SEIAA) may be apprised about
the violations being made by the project proponent.

5. The Environmental Engineer, Regional Office shall visit the offices Revenue Authority and
PSPCL and shall confirm the compliance of earlier directions issued by the Board on
1.10.2018. He shall send further recommendations in the matter after verification.

10) In reference to Board's letter no. 611 dated 06.03.2024, the GLADA authorities
have clarified that the license has been issued to the project for 9.5 acres on 08.10.2005, out of
41.65 acres and now application for regularization of entire colony of 41.65 acres has been
rejected vide order no. 2256-58 dated. 20.09.2016. Further case for lodging FIR against the
colonizer for developing unauthorized colony in contravention of PAPR Act, 1995 already sent to
Police Department vide letter no. 8595 dated 11/08/2011. The colonizer has not reapplied for
regularization of above colony under regularization poficy dated 18.10,2018.

11) The Environmental Compensation amounting to Rs. 3,55,23,438/- was calculated
and vide Board's letter No. 205 dated 08.01.2024, the project proponent was requested to
deposit the Environmental Compensation. Thereafter, the board again issued vide letter no. 79
dated 23.01.2024, letter no. 613 dated 06.03.2024 and 1355 dated 07.06.2024 to deposit the
Environmental Compensation, but the project Proponent failed to deposit the above
Environmental Compensation.

12) The project proponent has falled to install the adequate STP to treat the effluent
of whole colony of 9.50 + 32.15 acres = (Total 41.65 acres.), The project proponent has failed to
develop adequate plantation area to discharge the treated domestic effluent. The project
proponent is discharging its effiuent through un-authorized mode of disposal .e. in soakage pits/
through moveable tankers. The project proponent is also running its project without the valid
consents of the Board under the Water Act, 1974 and the Alr Act, 1981.

13) A complaint was recelved on 23.03.2024 from the Garden City Residential Welfare
Soclety regarding overflow of sewage system provided in the colony. To verify the facts, the site
was visited by officer of the Board on 27.03.2024 and It was observed that the sewage water was

Page3of 10

62 PUNJAB POLLUTION GonRoL B0ARES 7O




871

63 PUNJAB POLLUTION CONYROL R

PUNJAB

el N

EEE

74

stagnated at the corner of the street near Ashram of Shri. Anandpur Darbar, Regular complaints
are being received from the Welfare Society through E-mails/ Whatsapp messages.

14) The President Garden City Residential Welfare Society has filed Ori.ginal
Application No. 383/2023, registered on the basis of the letter petition, before Hon'ble National
Green Tribunal, New Delhi in which the applicant has raised the grievance that Dynamic
Infradeveloper Privéte Limited has not made the Sewage Treatment. Plant functional in the
Garden City Colony, Sahnewal, Ludhiana developed by it and the other effluent are also been
discharged illegally by constructing the septic tank which is overflowing.

15) The Hon'ble National Green Tribunal after consideration of the matter was .

pleased to issue directions to the Punjab Pollution Control Board vide order dated 24.05.2024 to
file a fresh report indicating the status of recovery of Environmental Compensation already
imposed and further imposition of Environmental Compensation for the subsequent period upon

M/s Dynamic Infradeveloper Pvt. Ltd, (Project Garden City, Village Dharour, Dehlon Road,
Sahnewzl, Ludhiana,

16) In compliance to the order dated 24.05.2024 passed by the Hon'ble Tribunal, the
Punjab Pollution Control Board is constantly pursuing the matter with M/s Dynamic
Infradeveloper Pvt. Ltd for deposit of Environmental Compensation amounting to Rs.
3,55,23,438/- already imposed by the Board vide letter no. 205 dated 08.01.2024 for the damage
caused to the environment by the project proponent. In this regard, the Board has written office
letter no. 78 dated 23.1.2024, letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024, but the
project proponent has failed to respond to the letters of the Board and has not deposited the
amount of Environmental Compensation mentioned above,

17) The project proponent namely Dynamic Infradeveloper Pvt, Ltd, (Project Garden
City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana has been written a letter bearing no.
1523-24 dated 12.7.2024 informing therein that many letters have been written by the Board for
deposit of Environmental Compensation as explained above, but the company is not serious in
complying with the directions of the Board and is Just Ignoring the same. The Board has, thus
once again requested the project proponent vide letter dated 12.7.2024 to ‘deposit the amount
of Environmental Ct?mpensaﬂon with the office of the Board at Ludhiana immediately without
any further delay failing which coercive action will be taken against the project proponent by the
Board for recovery of the amount of Environmental Compensation.

18) For further action in the case, the Board vide letter no. 3762-63 dated 2.7.2024
has issued notice for non-compliance of the directions and subsequent order issued vide letter
no. 205 dated 8.1.2024 for imposition of Environmental Compensation amounting to Rs.

3,55,23,438) as well as notice for further imposition of Environmental Compensation upon M/s
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Dynamic Infradeveloper Pvt. Ltd, (Project Garden City, Village Dharour, Dehlon Road, Sahnewal,
Ludhiana for continuous violation and degradation of environment with an opportunity of

hearing before the Chairman of the Board on 23.7.2024.

19) The project proponent was issued notice for non-compliance of directions u/s 33-
A of the Water Act, 1974 as well as notice for imposition of Environmental Compensation (EC)
for the period 01.12.2023 to 30.06.2024 with hearing before Chairman of the Board on
09.07.2024, which was postponed to 23.07.2024.

20) Smt. Noordeep Kaur attended the hearing as a proxy counsel for another Advocate
and stated that the counsel is busy In the Hon'ble Punjab and Haryana High Court and requested
for adjournment of the case to Friday.

21) The Chairman of the Board observed that the project proponent is not serious in
complying with the provisions of the environmental laws. Even after the imposition of
Environmental Compensation on earlier occasion the project proponent is still violating the Law.
The project proponent has not made any serious effort to make compliance.

22) After considering the background and facts of the case it was felt by the
competent authority of the Board that it is a serious ¢ase of violation of Environmental Laws,
therefore, request of the project proponent and the proxy counsel for the adjournment cannot
be entertained. After examination of the case, the Chairman of the Board decided as under:

1. The detziled order imposing Environmental Compensation on the project proponent be
issued for the subsequent period from 01.12,2023 upto the date of hearing.

2. The Project Proponent shall deposit the already Imposed Environmental Compensation
amounting Rs. 3,55,23,438/- to the Board Immediately falling which coercive action shall
be taken by the Board.

3. In case of non-deposition of Environmental Compensation by the project proponent, the
Deputy Commissioner, Ludhlana be written to get the Environmental Compensation
recovered under arrears of land revenue.

4. Fresh criminal prosecution be filed in the court of law against the project i.e. M/s Dynamic
Infradeveloper Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal
Ludhiana) 30/27, 1* Floor, East Patel Nagar, New Delhi-110008, Ludhiana and its Directors
and other responsible persons due to continuous violations,

5. Since the directions issued by the Board agalnst the project proponent have not been
complied, the Deputy Commissioner, Ludhlana be requested to issue necessary directions
to the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not to reglster any sale
deed (tittle deed)/mutation etc. of any plot/house/SCO/other establishment In the colony
till the written permission of the Board and submit compliance thereof the concerned

authorlties to submit the compliance of the directions, falling which actlon according to
Law will be taken.
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- e per be published advising public not to purchase any

6. A public notice in leading newspa '
property in said project till it obtained statutory approval.

23) The proceedings of aforesaid personal hearing were conveyed to the project

proponent vide Board's letter no. 4230 dated 23.07.2024.
24) The compliance of decisions of personal hearing held before Chairman of
the Board on 23.07.2024 is as under:

1. The Board hasimposed Environmental Compensation amounting to Rs.11,80,000/- for the
violation of the Environmental Laws for period 01.12.2023 to 23.07.2024 vide order no.
466 dated 27.11.2024,

2. Regular letters have been written to the project proponent regarding submission of
‘Environmental Compensation amounting to Rs.3,55,23,438/-.

3. The Deputy Commissioner, Ludhiana has been requested vide Board’s letter no. 4230
dated 23.07.2024 and letter no. 1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698
dated 05.11.2024, 2775 dated 22.11.2024 and 2923 dated 12.12.2024, 2985 dated
23.12.2024 and 81 dated 13,01.2025 as under :

I. Toissuedirectionsto the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not
to register any sale deed (title deed/mutation etc. of any plot/ house/ SCO/ other
establishment in the colony till the written permission of the Board.

[l To issue directions to the revenue department for recovering the amount of Rs,
3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered
under arrears of land revenue by laws.

4, Complaint has been filed vide COMA/46166/2024 dated 22.10.2024 in District Court,
Ludhiana.

5. Public notices in English and Punjab have been pubfished In the leading newspapers,

25) The project proponent was Issued a notice for non-compliance of directions u/s 33.
Aof the Water (Prevention and Control of Pollution) Act, 1974, as well as 2 notice for imposition
of Environmental Compensation (EC), with a personal hearing before the Chairman of the Board
on 30.04.2025, Sh, Amrinder Paul Singh, Advocate, appeared on behalf of the project proponent,
submitted a Memo of Appearance, and informed that he Wwas not aware of the facts of the case
and was unable to make any commitment on behalf of the project Proponent, He requested a
short adjournment, stating that the Director was out of station, and assured that the Power of
:ttorr:lay Iancl other relevant documents would be submitted on the next date of hearing.
ccoraingly, it was decided to gr
proponent.y grant another opportunity of personal hearing to the project

26) In the meanwhile, the case came u i
. p for hearing before Hon'ble National Green
Tribunal, New Delhi on 19.05.2025 and orders are reproduced as under:-
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"To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavit
disclosing daily generation of sewage from families residing in approved area of 9.5
acres, treatment capacity of the existing STP and its capacity utilization. Member
Secretary, PPCB will clearly disclose the gap in daily generation and treatment of STP if
gap exists, manner of discharge of surplus sewage which is generated. In that affidavit,
PPCB will also disclose sample anzlysis report of the STP treated discharge. Since a stand
has been taken that a sum of Rs. 3, 55, 23, 438 /- has bean levied as environmental
compensation, therefore, Member Secretary, PPCB will also disclose the steps which
have been taken till now to recover this environmental compensation. Let this affidavit
be filed within a period of four weeks."
The case is now listed on 24.09.2025.

27) The site of the project was visited by officers of the Board on 10.06.2025 and
during visit it was observed that :-

1. The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4
Acre (approx.) unauthorized (32.4 Acre app.) colony with common boundary wall for
entire project Garden City (41 acre app.). The roads and sewerage system are connected
with each other.

2. There are 3 SCO’s and 27 houses built and 2 houses under construction in the front 9.56
Acre colony and there are 138 houses and 9 houses are under construction in the rear
extended/unauthorized colony of size 32.4 acre approx.

3. The STP was not in operation during the visit and no effluents were coming out of the
outlet of STP. Upon inspection of STP one water meter was installed at the outlet of the
STP and its reading was noted to be 7831.90 KL but no water meter was instalied at the
inlet of the STP. .

4. The STP is not of adequate capacity to treat effectively the wastewater generated by the
current occupancy of the colony nor for the projected occupancy of the colony and seems
to be non-operational from a long time. The capacity of STP needs to be increased.

5. The project proponent could not provide the logbook of inlet and outlet effluent, logbook
of energy meter reading of STP, sludge disposal record maintained and design capacity of
the STP companents.

6. The project proponent has not hired any technical staff/engineer to operate the STP ina
technically sound manner. The project praponent has not provided any sludge handling
facility/sludge drying beds.

7. Housekeeping around the STP was poor and foul smell was observed near the STP and
plantation area. '

8, The plantation area was not stagnated. Pipe s used to carry the discharge from the outiet
of STP to the plantation area of slze approx. 550 sq yards, this plantation area is also
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inadequate for the disposal of the effluent of the STP. There are around 120 eucalyptus

trees of average height around 18 feet.

9, No person from the technical staff was present who could effectively operate the STP and
provide us details of the technology and design capacity of the STP components.

10. The project proponent has not developed the colony as per the approved layout
plan/drawing from the Town Planning Department and is also not following the
conditions of license to develop colony issued by the Senior Town Planner, Ludhiana.

11. The entire project is covering an area of 41 acres approximately out of which 9.56 Acres
is approved colony which has an STP which is also not of adequate capacity and does not
efficiently treat the waste water generated from the colony.

12. The untreated wastewater generated from the extended part/unauthorized colony is
lying stagnated in the sewer lines and manholes through which it partly goes into illegal
soakage pits constructed at 5 different locations and is partly lifted using tankers.

13. Upon enquiry from the residents, the untreated sewage from the manholes is lifted using
tankers and is disposed off at undisclosed locations (frequency of lifting of sewage is twice
a week in rainy season and during the rest of the year the frequency of lifting is twice a
month).

14. Themanholes and sewer line needs cleaning and regular maintenance.

28) The project proponent was issued notice with another opportunity of personal
hearing before the Chairperson of the Board on 09.07.2025, wherein it was decided as under:-

1. The Project Proponent shall make all necessary arrangements as required for the
treatment and environmentally sound disposal of sewage and municipal solid waste being
generated/expected to be generated from colony and fulfil all other responsibilities
including obtaining of all regulatory clearances as prescribed and laid down under the
environmental laws and submit action taken/progress report within 20 days to the Board.

2, Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended In 1988, to the following effect be Issued to the project proponent and
concerned Departments both for 9.56 acres approved and 32 acres unapproved
residential colony:

a) Revenue Authorities / Chief Revenue Officer/ Reglstrar of Land shall not register any
sale deed related to any plot/flat/house/shop/any other component of this project
with immediate effect.

b) GLADA Authorities shall neither register any sale deed/ transfer deed nor issue “No
objection Certificate” to revenue authorities for Issuance/transfer of conveyance deed
for any plot/flat/house/shop/any other component of this residential celony, Simila rly,
the authorities will not Issue completion certificate to the project or component
thereto and shall not sanction any new building plans In the residential colony for any

i
4
{
i
4
1
'
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p!ot{flat/house/shop/any other component of this project.
€) The Punjab State Power Corporation Limited Authorities be directed not to issue any
new electric connection in the premises of project proponent.
d) Al

the above authorities shall make specifi
Jamabandi/revenue records with respect
GLADA shall ensure that the sewage and mu
project premises is managed, treated, an
manner, strictly in compliance with the pro
The Punjab Real Estate Regulatory Aut
violations of environmental laws being m
take appropriate actions as deemed fit un

centries in their respective records including
to the above directions.

ricipal solid waste (MSW) generated from the -
d disposed of in an environmentally sound
visions of applicable environmental laws,

hority (RERA) be informed about the grave
ade by the project proponent with request to

der the provisions of their laws.
Environmental Compensation shail be imposed to the project proponent for non-
compliance of environmental norms for the further period of violation from 24.07.2024 .
upto the date of hearing (09.07.2025) and necessary orders be issued at the earliest.
The project proponent shall deposit the Environmental Compensation of Rs. 3,55,23,438/-
and Rs. 11,80,000/- earlier imposed and conveyed by the Board, within 10 days.
In continuation of early correspondence made with revenue authorities, D.O letter be
issued to the Deputy Commissioner, Ludhiana for early recovery of amount of Rs.
3,55,23,438/- and Rs. 11,80,000/- imposed as Environmental Compensation to the
project proponent for recovery as arrears under Land Revenue Laws.
8. Environmental Engineer, Regional Office-2, Ludhiana shall personally ensure that
() Environmental Compensation shall be got vetted from the EC Verification
Committee of the Board and orders be issued, within 10 day
(1) Revenue Authorities make "Red Entry"in the Jamabandi explicitly mentioning
that land registries and transfer ofhplotsﬁilals/shops/any other component of
; ermitted till further orders.
(1) g:::??:ﬁ;:; lcsor::;?ance of the Hon'ble National Green Tribunal' Orders shal'l be
made in true letterand spirit and reply shall be submitted well withinin timelines
d. :
(v) Zt?ntiianca of the all the above declsions of the hearlng shall be made and action

taken report Is submitted within 20 days.

)

d i
) in Indian Council for Enviro Legal Action an
polluter Pay's Princlple

considered the col;iez:::nd Others (1996) 35CC 212, vellore Citizens Welfare F?rlum V(/: l:,:::;
gk ¥ U“';’: :CCnSA'/ and held that Polluter pay's Principle Is accepted principle and p

of India (1996

ic statute.
vironmental law of the country even without speclf
en

page 9 of 10




877 69 PUNJAB POLLUYION SONTROL BOARD

PUNJAB
M

angr
N7

30) Thus, In view of the above recorded facts, the matter has been considered for
imposition of Environmental Compensation for the period of violation from 24.07.2024 to
09.07.2025 (351 days) in accordance with the formula and methodology evolved by the Central
Pollution Control Board and adopted by the Punjab Pollution Control Board. Minimum
Environmental Compensation to be imposed as suggested by CPCB shall be Rs. 5,000/ per day.
Accordingly, the amount of Environmental Compensation for the period of violation from
24.07.2024 to 09.07.2025 (Rs. 5,000 x 351 days) was calculated to be Rs. 17,55,000/-.

31) Therefore, the project proponent is hereby directed to deposit an amount of Rs.
17,55,000/- as Environmental compensation for the period of violation from 24.07.2024 to
03.07.2025 with the office of the Punjab Pollution Control Board within 15 days, from the date
of receipt of this order, failing which, the Board shall be constrained to initiate necessary action
for recovery of the amount of Environmental Compensation by adopting coercive measures,
thereafter.

32) Take notice that no further Iintimation or reminder will be issued by the Board in
this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-2, Ludhiana
is directed to ensure compliance of directions issued in the case. A copy of this order be supplied

to all the concerned for compliance.
C

04

(Reéna’Gupta)
Chairperson
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